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REFERCENE TO ALLEGED TAKING
OUT OF GODOWNS THOU SANDS OF
BALES OF CLOTHWITHOUT
MARKING PRICES

SHRI A. G. KULKARNI (Maharashtra):
Sir, through you | want to draw the attention of
the Minister of Commerce to a lacuna in
communication between the Ministry and the
implementing authority at Bombay, viz., the
Textile Commissioner. On Friday last, while
the Minister was replying to a half-an-hour
discussion, the point was made by Mr.
Babubhai Chinai either about the extension of
the scheme or a new scheme to be introduced
as regards cloth prices. The last date was 30th
November. It is very reliably learned that the
information was either not passed on or was
not implemented properly and between
Saturday and Sunday thousands of bales were
taken out from godowns without marking
prices and the millowners have made a bumper
profit. On that day | made the point that the
Commerce Ministry announced the yarn
control scheme and after the stay order from
the Supreme Court many of the millowners had
taken undue advantage of the lethargy either in
the office of the Commerce Ministry or in the
Textile Commissioner's office and at both the
points the millowners had gained enormously.
I want to request the Commerce Minister,
through you, to take appropriate action and
action against those erring officials who have
either not implemented it or have failed to see
that the consumer is protected all along.

THE MINISTER OF COMMERCE (PROF.
D. P. CHHATTOPADHYA-YA): Sir, | will
look into the matter and see whether there was
or there was not any communication gap, and
if there was any, whether, taking advantage of
it, some people have exploited the consumers.
This is information just conveyed to me on the
floor of the House. I will certainly look into it
and, consistent with our objective and main
policy that consumers are not exploited, if
there is something wrong somewhere, it will be
looked :nto and rectified.

SHRI N. G. GORAY (Maharashtra):
Will the Minister communicate to us
the steps jtaken?
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THE INDIAN RAILWAYS (SECOND

AMENDMENT) BILL, 1973

THE MINISTER OF RAILWAYS (SHRI
L. N. MISHRA): Mr. Deputy Chairman, Sir, |
move;

"That the Bill further to amend the Indian
Railways Act, 1890, as passed by the Lok
Sabha, be taken into consideration."

Before the House takes up the Bill for
consideration |1 would like to explain the
position in brief.

This Bill seeks to amend Sections 82-A and
82-)J of the Indian Railways Act, 1890.
Sections 82-A to 82-J of the Indian Railways
Act, 1890 and the rules framed under Section
82-J constitute the provisions under which
compensation to victims and dependants of
victims of railway accidents is now paid. The
maximum amount payable now is Rs. 20,000.
Payment is made according to a schedule
which takes into account the income of the
deceased or the injured person at the time of
the accident; the lower the income, the lower
the amount of compensation.

There has been a persistent demand that the
compensation now being paid to victims of
railway accidents should be enhanced. It was
:n 1962 that the upper limit was raised to Rs.
20,000 from the then existing limit of Rs.
10,000. Since then the cost of living has
increased and it has been felt that the amount
of compensation payable to victims should
also be increased. The amendment seeks to
enhance the compensation payable to
passengers for the purpose stated above.
Further, the present connection between the
income and the compensation payable leaves
scope for uncertainties and doubts in regard to
the income of the deceased. Hence it has been
proposed that irrespective of the income of the
deceased the compensation payable will
depend only on the nature of the injury or on
the fact of death. In other words, in case of
every person who dies, the amount of com-
pensation payable will be Rs. 50.000 in case
of every person who suffers injuries which
completely prevent him from pursuing his
normal activities, the compensation payable
will
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also be Rs. 50,000. Similarly, for each type of
injury, the compensation payable will be laid
down so that the victim or his dependants will
not be required to adduce evidence regarding
the income.

To cover the additional expenditure and
also for improving the safety of travelling on
the Indian Railways and amenities, it is
proposed to levy a surcharge on passenger
fares as follows:—
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The Bill was introduced in the Lok Sabha
on the 27th November, 1973 and was passed
by that House on the 29th November, 1973.

Sir, | have nothing more to say. |
commend the motion.

Ihe question was proposed

SHRI MAHAVIR TYAGI (Uttar Pradesh):
I would like the hon. Minister to convey to
the House what is the estimate of revenues
that will be received on account of this new
tax. What is the total?

SHRI L. N. MISHRA: It is not a tax, but a
type of insurance premium as you pay in air
freight, etc. According to estimates, we
should get in the neighbourhood of Rs. 8
crores. I, P(N)11KSS—4
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SHRI MAHAVIR TYAGI: Annually?
SHRI L. N. MISHRA: Yes, annually.

SHRI T. V. ANANDAN (Tamil Nadu): Mr.
Deputy Chairman, the Indian Railways
(Second Amendment) Bill, 1973 to amend
Sections 82-A and 82-J of the Act is now be-
fore the House. We cannot but welcome this
amendment to pay increased compensation for
the passengers travelling in the trains. At the
same time the burden should not be levied on
the poor travelling public.

The aim of the railway system should be to
avoid accidents. To avoid accidents, the
railwaymen should be kept contented. You are
not following that line of action. You are
throwing the burden on the travelling passen-
gers. | may quote here one instance. Six years
ago, this House suggested to the Railway
Ministry to evolve 10 hours' duty for the loco
staff. It was not heeded by the Railway Board.
But after an agitation by the loco-men, you
have now come forward to agree to 10 hours'
work. Where did the sanctity of this House and
the advice cf the hon. Members go six years
a:0? Sir, | know the railway-men art; very
good. | know the railwaymen for the last 50
years. | had been working with them. But to-
day the railwaymen are being exploited by the
political parties in this country. This morning's
papers have announced that Mr. Peter Alvares,
an ex-M.P. had to resign because he was
defeated by his own colleague of the Social st
Party. The intensity of the inteiest of the
political parties in the railway system is so
great and grave, but the Railway Ministry does
not understand it. Why don't you call, as |
suggested yesterday, the political rs and also
the leaders of the trade union movement in the
country, sit with them and advise them that as
far as possible, since it is a public utility
service, the politicians should be kept out of it?
To-day it may be the Congress party which is
in power. Tomorrow some other party may
come into power. And as is happening in
Tamil Nadu—the students' agitation—here the
railwaymen  will
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agitate to dislodge the party in power.
Therefore, | appeal not only to you but to all
the political parties in this country that the
railway system should be kept away from
politics. That is my only ambition because the
Railways are the only source which can
improve the economy of the country. Also the
Railway Board must understand and change its
attitude and outlook. Outmoded conventions,
regulations and procedures are there. There are
officers who have put in 10 to 12 years of
service and yet not confirmed. They say that
there is a convention that some "outstanding"
report should be produced before the officer
can be confirmed. Is it not difficult to-day to
get an "outstanding" report? If one happens to
be the son-in-law or the would-be son-in-law
of the General Manager or the Chief Operating
Superintendent or the Chief Commercial
Superintendent, one can get "outstanding"
reports. That cannot be placed before the
Union Public Service Commission for
confirmation of an officer whose efficiency
depends upon the execution ofi his work. Had
he not executed his work properly, he would
not have been retained in the Railways for
more than 10 or 15 years as an officer. All
these outmoded practices should be got rid of
and a new outlook should be introduced in the
Railways to keep not only the officers but the
entire force of railwaymen contented. | have
nothing more to add except to say that the
Railways can run without accidents in this
country provided the railwaymen are kept
contented. Thank you.

SHRI NABIN CHANDRA BURA-
GOHAIN (Assam): Mr. Deputy Chairman, |
stand to welcome the Railway Amendment
Bill. 1 express my happiness that this
amendment has come with some progressive
measures. These provisions have tried to
remove the yardsticks which were used for
measuring compensation given to the people
involved in the railway accidents. The
principle that used to link compensation with
the class and capacity to earn of the person
involved is now given up. There is a new
principle here based on equality. It
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does away with discrimination between one
man and another on the ground of one's wealth
or capacity. | really welcome this very good
ideal. This is in consonance with the policy
being adopted by the Government. The amount
of compensation given to persons involved in
railway accidents or to the dependents of per-
sons killed in railway accidents is now raised
from Rs. 20,000 to Rs. 50,000. It is really good
and there is some attempt to reduce
discrimination between a man involved in a
railway accident and that involved in an air
crash. The discrimination does not, however,
disappear completely. Some difference still
exists between the compensation paid to a per-
son involved in a railway accident and the
compensation paid to a person involved in an
air crash. This difference compels one to think
that the Government is still in a mood to adopt
some points of discrimination. Why should
there be a discrimination between an air
traveller and a railway passenger? Is it due to
the fact that the rich and the privileged mostly
travel by air and therefore there is some soft
corner, some kindness, towards the rich and
the privileged? | say that this discrimination
should be done away with at an early date.

Sir, there are 22,000 unmanned railway
level crossings in the country and these
unmanned level crossings contribute to a great
number of railway accidents and consequently
to the number of killed or injured in those
accidents. So there should be an attempt to
man all these unmanned level crossings. | do
admit that it is a tremendous task and it also
requires a huge amount of money. Yet this has
got to be done and for this cooperation of State
Governments is very much needed. | hope the
Railway Ministry will take up this matter
sincerely and seek the cooperation of all State
Governments so that all these 22,000
unmanned railway level crossings could be
manned and railway accidents averted.

Sir, | welcome the proposed introduction of
a hew Mail train from New Delhi upto New
Bongaigaon. This will meet the sincere
demands
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and needs of the people of the North Eastern
region. They have been pressing since long for
introduction of this train. Those people are
very happy after the introduction of this train
from 26th January this year. On their behalf |
thank the Railway Minister for introducing
this train. But this train should be extended to
Dibra-garh. Then only it can meet all the
needs of th people in this region- This train
runs through whole of Assam along the
Brahmaputra. | draw the attention of the
Railway Minister that when the British people
ruled India and when they laid railway lines in
our country, they thought only of their own
interest. They only thought of their own
industry. Therefore, they laid the railway lines
in Upper Assam touching the tea gardens.
They did not care to cater to the needs of the
local people or the needs of towns and cities of
Assam. Most of the railway lines going to the
tea gardens did not therefore touch agricultural
towns and other big towns oj Assam. The
second big town of Assam, namely, Gauhati
was not touched by the railway line direct. The
demand of the people in general, the
commerce, the leading people such as
members of the Bar and other professional
peo-.ple was that the main towns of Assam
should be linked with direct railway lines. So,
I suggest to the Railway Minister that this new
train should run upto Dibragarh touching
Parkarti, Gauhati, then Tinsukhia and finally
Dibragarh. On many occasions | have drawn
the attention of this House that the North
Eastern region was neglected in respect of in-
dustrialisation and in respect of all-round
development. It was being neglected due to
many difficulties, the main reason being lack
of rail and road communication. This region
often suffered for want of essential goods and
essential goods could not reach there at the
appropriate time for want of railway wagons.
Similarly, cement and iron and steel goods
could not reach this area. Many of the
Governmental and other developmental works
had to be stopped for want of essential goods-
So, | request the Railway Minister to think
over the LP(N)HRSS-4(a)
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matter. He should be very liberal for allocaiing
railway wagons so that these wagons can carry
the most essential goods.

They can carry such essential goods like
cement, iron and other things from the western
part of India to this very backward area.

Then, Sir, | would like to point out that the
railway station at Mariani was constructed
during the British days and the location of this
station is such that it caters to the needs of the
major parts of Nagaland and also the major
parts of upper Assam. But the accommodation
in the buildings there is the same as it was in
the pre-Independence days and there is no
improvement at all while the traffic there is
growing very much and the traffic emanates
from both the States. So. Sir, | would suggest
that there should be improvements in the
station buildings and this station should be
linked with another place called Tuli, one of
the major places in Nagaland where we are
going to have our paper and pulp mill and it is
expected that this mill is going to start
production very soon. So, Sir, this place, Tuli,
should be linked wi'h Mariani by a railway
line.

Sir, having made these suggestions, |
welcome this Bill and | express my
gratification for the inclusion of certain very
gg?gressive provisions in the Bill. Thank you.
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MR. DEPUTY CHAIRMAN: The house
stands adjourned till 2-15 P.M- The House

then adjourned for lunch at seven  minutes
past one of the clock.

The House reassembled after lunch at

fifteen minutes past two of the clock,

Mr. Deputy Chairman in the Chair.

SHRI SAIVAT KUMAR RAHA (West

Bengal): Mr. Deputy Chairman, Sir, |
welcome this Bill with
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some reservation. Whey reservation? Because
I think still there is discrimination between the
travel by air and the travel by rail. This Bill is
one step forward no doubt but the reservation
is because the Railway Ministry today
discriminates between the life of a traveller by
air and by rail. After all, it is a life of a human
being. So, when a human being travels by air,
why should it be valued more than when he
travels by train? This discripancy, this injustice
should be done away with. Sir, the poor com-
mon man is paying the largest share towards
the revenue of railways. Those who pay much
more are penalised- Taxes are being levied and
imposed on them. This is rather a punitive tax.

Sir, this levy of surcharge will be imposed
and the compensation requirements will be up
to the tune of Rs. 2.5 crores. This amount can
be easily realised—in fact more than this can
be realised—if there is efficiency in
Administration and if anti-corruption measures
and economy measures are taken by the
Railway Administration. |1 know from facts
stated by the Journal of Indian Railways that
Rs. 50 to Rs. 60 crores can be saved if
economy measures are taken and the
administrative machinery is efficient enough.
Efficiency of the Administration counts much
but today since you lack efficiency in the
Administration you always come to the House
to impose some levy or tax on the poor
passengers. | would request the Minister,
though this Bill is one step forward, that he
should consider the question of exempting
from this levy third class passengers travelling
up to a specified limit of kilometres.

The second point is, the maximum
compensation is fixed at Rs. 50,000 but this
maximum amount is not cjiven to people
generally either in the ease of accidents or when
there is some other casualty. There are many
kinds of rail accidents, acci-s dents due to
robbery, due to dacoity and murders. Who is to
take responsibility for such things when an
accident is caused by murder, by robbery of by
dacoity and such like things? | think there
should be some  Bill
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which should ensure the security of passengers'

lives. It was proposed that the so-called
Railway  Protection Force would be
reorganised. | do not know how this

organisation can project and give guarantee to
human life when people travel by rail. Thou-
sands of accidents take place every year and
thousands of cases of alarm chain pulling are
there causing late running of trains and causing
harassment to passengers. The problem of
accidents cannot be solved by a mere
imposition of levy. You should positively take
steps to minimise and stop these accidents.
Many of the accidents are due to human errors.
From the figures | have got from the statement
of the Minister | find out of 1678 cases of
accidents 920 are due to human errors, 286 are
due to engines and other railway equipment
and 16 only are due to sabotage. If this be so,
then | think the human error has to be attended
to. It can be removed by taking some
precautions. | would suggest that the
responsibility of the employees should be fixed
and when that responsibility is not properly
discharged the person concerned should be
stringently penalised. Some sort of media for
training the employees and educating the pub-
lic at large should be introduced so that
precautions against accidents can be taken in
advance.

In some papers | saw that some sort of
scientific methods can be introduced. | would
ask the Minister whether this method of micro-
minimum radar can be introduced to minimise
accidents. If these positive measures are taken,
many of the accidents will not occur. Many
accidents are due to unmanned level-crossings.
I would suggest that if the money in the safety
fund is not utilised properly by the States, it
should be refunded, so that it can be properly
utilised to save human lives. If the States do
not utilise this fund properly, | would ask the
Government to see whether this money cannot
be spent on the safety of human lives which are
daily in danger. A proper mechanism should be
introduced, so that this fund can be properly
utilised. | want an assurance that the Minister
is thinking on that line. Accidents also occur
sometimes when platforms
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[Shri Sartat Kumar Raha] are not extended
up to the length of long distance mail and
express trains. Passenger sheds both up and
down, while crossings are there are not pro-
vided. Many of the recommendations made by
the Enquiry Committee regarding  accidents
are yet to be implemented. Regarding
payment of compensation | would request
the Minister that there should be a tirne-bound
rule, so that the compensation will be paid
expeditiously and within a fixed period. | think
it should not be more than thirty days.
Administration cannot improve without proper
labour relations. | find from the Railway
Journal that there are many types of
organisations to tackle the problem of labour.
In 1951 the permanent negotiating machinery
was formed. In 1966 the joint consultative ma-
chinery was constituted. Lately the corporate
enterprise group of  management and labour
has been formed. So many superstructures
have been formed without a proper  structure,
which can solve the labour problem. There are
740 categories of railway staff. The staff
categories are so many and their problems are
also so many and how can they be solved? So,
I would suggest that the Government should
definitely strive to have a system by which the
entire labour comes under one umbrella, so
that the problems can be solved. It can be done
by electing their representatives to the
management  through a secret ballot.
Otherwise, this problem cannot be solved. If
we do not go to the root, but only impose from
above, it will not solve the problem which is
occurring at the root. If this problem can be
solved, the Ministry itself can devote sufficient
time for the betterment and improvement of
administration-Administration is lagging due
to these problems also. If these problems are
not solved, how the Railway Ministry can
develop and improve its function"™? | cannot
understand. So, this nroblem should be looked
into seriously. It is high time that the problems
relating to labour were tackled by one
umbrella, that is chosen by the  emplovees
themselves. On the 2nd March, 1973, a calling
attention was there in my name regarding the
Himgir incident. There was firing and it
resulted in some death. It was pro-
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posed by the Minister that an enquiry
committee would be formed, but it has not .yet
been done.

Railwaymen are often victimised for raising
their voices against corruption. For instance,
in Dhanbad in the office of the DMO
corruption was there and a deputation of 100
medical staff led by Mr. Chinmoy Mukherjee
and some leaders did not produce any result.
On the other hand the black rule No. 14(2) of
the Railway Servants D/A Rules, 1968 was
issued against them and according to this rule,
some officers were victimised; the trade union
office-bearers like the President, Mr. Bhajan
Ram, Vice-President Mrs. Urmila Jha and
Secretary Mr. R R. Ghosh of the Medical Staff
Association were victimised. Similarly, one
skilled worker, Mr. Mangaia of the C.W.
Department of Dhanbad was removed from
service at his retiring age. This is the fate of
the workers in the railways.

Sir. | have also some local demands to
voice. In the Consultative Committee | raised
the issue and it was said that something will
be done. | request the Minister that the only
56 km. distance between Krishnagar and Lal-
gola be electrified or dieselised. And one of
the worst lines is that from Howrah to
Barharwa. All are outmoded engines and the
worst, rotten type bogies are used in those
trains. That must be remedied. Sir, there is a
demand from the Signallers and the Telegraph
Staff. | request the Minister to look into their
demand sympathetically and see why they
should not be taken as signallers and tele-
graphists as working in the postal department.

With these remarks, | welcome this Bill
with some reservations as | said.

it ey ey sy (TS )
g7 warfie offr, ot e faew @
UHETHZ gHTT WA STAT WAT FOIEET
Al gq oY |w e & AT a7
g1 uw arfew e, 3fEm, 99 w9 F
FT 99 &, IH UF A9 F AGL, IA FE
TEAHE # FmAr gnm o gwr qfed
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AFTT FT TAT AST I T & | TEE
AATAT T T AT AT o & w0 T
g1 W GEANy AT AT W a9 o
72 & 399 I ¥ 357 a3 freqardt gt
T FE AW I F AW @ AT 73 F0E
WA ZH T 9L A WL wgaHl & I
AT F AR A AT AW TEA § AT
7 =it A | e @A | feafa
TG AFATT AT AT F |

qI9 TEF T T AT TA AT T
WA WEET FT e faemar Sy § o
2 s 49 vew faaw fear o &fee =m0
FE T AT A TS A TET 79 g I
FUEl BT ATATNT FATHE TA5T BT
Arafg w<ar @, wrs a8 3w far 7 o
qIE W qZAT AT @2 | A9F § qAG7 ;v
& fafy oft s &1 faweame gt & A
faeae & @rq amq IaH WiEaF a
ff grr wifge | @fewr fow oaw &
T %1 faware gave agh g w1, fEeer
AT 541 47T T, TAATE SATAT T FATET
AT | Feq Wfeat aaar &0 | S
ST THEMTH gAIL AT £ A% OF T
fgfa § & 1 160 FUT wF F FOF
FfT a9 g 47 AT F W | HaAT A
F AT W 2, F Stw & g | v g
FUST &TGT FT IAF AT & ) gwleAd
TAR TEA TR ATGF FTAEAT AT
fag gurar earT g Ared 0 fEE A
gunr &1 wifgw feafr wwere &1, 9
1T S T@T & AT 56 avE # T 49 &
TEl TIET |

qae F st e faeen A §
5 T3 1 TA9 4% AWEE A% WIAA
qr & A vz & 5 et fres s &
I fagm fear s
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a7 ¥@a w1 fawrw g & oar saa
TarFt &1 faeTa 77 ger # Hi o
T UHFH FE A A7 99 F 908 957
FAT F 1 UE T H AT T AT AT
7% 4 A 209 F 0F 37 fEm § Far A
s s e & Pafew ot & ot arew a
AEA A TAT T FZT GAN FAT § |
T F WA T qawq 98 g1a1 § 6w
RIHCT BT &, AW # wwfa gEr 8,
st frs? gu T & I frew g
FUWT AFA & WIT AT OF AT AW AT
I UG 42418 | o0 997 F F4 39 o0
Y e FAF F AT 2f arn fFars gEar
2fr o fre? g7 s & S T A A
&t W AN A FC @ g S TR
T, w1 e T fone g @ g
IAH TAT ATGA qqT HL B IAR W &
qra Srar WA, I Menfrw swfa
7 A1 3T fraged & g7 fear g, o
aacd wq AT qraver 6 foed ot &
T TE T 97 § | 9T HAY 59 TC G
qTAT & &t AT fafedt & ag s faaan 2
& g vt & w7 Far, afea aifys gfe
§ag &1 Agt ¥, zafay 3w A% A
FT AE¢ oo ST AHAT | WL EH I A
g wifaw feafy #1 39 T & I57 ar s
FATE qeF % 93 £arF § 377 faora F497
HET ET AR, FAH IUTT AT AGT A |
s 13 & fawre & fe fred gamei
§ wyEr & SATET IAH1 AAET AT A%,
AE F oo ZAr fgraT =8 g

AT F "AE oA W w7 faan
et & fio fow aeg & wrst Awer #v wy
&) 99 F FTE A FHT 2 A A9ag |
EHTE AT Fil AFATT 21 T@T &, FAT
AT T AHAT 31 @7 4 | AHE T qgEA
F FEOT A AT {9 TG FAIL AT AfA
FAWE, FAFm F I, T & T 09
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[ sty waet wETT A3

F | g Wz & FUAE A9 g0 F Az
#iFE F TT A gu F 1T gH IR 9EA0
FET 9T 7R F 1 ;T A Ay ofr 4d 2o
¥\ AT MET AT OFE AT 40T 2 0T
" gHTE AT TR | AT AAT AT AT
w1 wEfez 21 &1 9 @ 1 AR 9T qATH
Y7 g ATET A AATAT GV | AR AT AT
a1 & dm wEl 77 @ a9 e A §
197 g A wA w4 fafeE am aw
TE qEETAT AT AFAT AT ) ST HH T
SUAT AT & FEd F FF fe=ai £ w7 77 awg
A WA FE TEAT O E | ATEAA F AT
gz oAt ar & s fafeaa aa
A g gfrmrsmsfemaay
df, F 98 ogF Tt 4 | T AE & A0
qTTR AT AT TET 2 IAET W A9 A
AT &, A1 A2 ZRI

ANTHT TH ATZ KT F AT AY
fradsr v sifex; oy & wawmaa
gz afem § aa sarer frady 9
wi F o wt oAw q  fedesw
Fafam & wrT AT FIAE0 TR AT qATIEAT
e g1 WY & HIT I w16 At agi
gt 2 1 e A ofwefwddy & A o,
T & e 34T |rfed F = 8 |
gwTT #1 ofEfondt & | W @ &
fe=at & o v, AET T W A A
iz wdt g€ el 21 frwdww & fAo
AT FT qfr qiamEr g 2 1 fmdee
w1 7 § @F gq U 9 A fraded
T faear ) faaa feve @ 2 3 e
F ATE 4% | 99 A & | FE TE AN
FARAT I F¥7as & UHr qywr fwar o
st | F aridaTHe B A g a7 § faan
He ATETAL & fae S g 1 WA & miaari
Y WL AEN AY, AT 75 760 TH CAT AT
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fa=r 7 fewz afvad sty 4 &7 w20 st
q1 & gegan aw v 2, dova ame § Aw
feiz 7y faaar ar ) 9% Fwr aw w94y
A A1 I fewz faa siar a1 9 7
S #z 7 fwE ar st ar A &
Fad1 2 fw @ a7z @ fafeqq w7 a
A @2 1 9 F a1 anel farr afs
T F W7 A% & W O/ A A few
TEAL

ot ymasr s (Faere) @ aad g
a0, WE A )

wwit Fedt wardt Wy 0 WA
AT {Y TET Z1AT & T4 ATIR WA /T
F =N § 131 OfRfooET § 99 @ 3
Wz Fwr o R | A A faega A
21 TS E WY & @A &, q06T & A afy
TOTAT § 1 AT A KA T 2 AA HA A K
fraes w7 6 g ) & w9 § wgaT v
g 1 faws gars & 99F warar & samEr
T T faeare fear ster | St gaE Wi
feafa aara 21 WY § sa®r qarar a9 A7
I #T UREEY 39rE 9@ ) gwi e
AT At AT @ AR 3@ aed
FATH & ¥AT T a9 & A0 (rerardrd
W7 IAF I A K AT 4 % Al ag
GRAATT ATSAT FH AHT FRY ) FA &Y
wefl St A Fqmr a1 fF g7 #6130 g
AT &1 WEATFRAT & AT g 3H, HIE
EOTT A &Y AT §FA £ | T BT q@T
ZU ZW &9 T AT T G FE GEAA ?
TEr A feafs e @i & oWl @Ay
TH ST AT A T § IA HT AT AT
AT & AT F BT AT AqATATT
WA TN TA A AT FF AIAT §H AT
qEqdla AITAT A THT Aqr qraT 7
Ty W g wfed 5 g far s
A ad 7 & wamar & sarar e
WA F AT AT | T F fafRe Iuw
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ATATAT HIT FIAAT Frel 400 0 q7 FT
AT AT AT TH TFC AEITH €Y
" R T AT IAE E@T & S FH]
FX ST HHAT 2 | ST 07T 777 71 4w g
ST TAF T ATE | 7L AT A fa=ne fmy ey
AT IEAT GUTAT § TFEEES AT 9,
A BN F{ HET 0T A% I & 741 SATET
A SATET AT OF T A AL A 9T
qga St A A o 3l gea W=
AT 3 IFAHT 39 THL AU AT | TF
q<H A1 ST A AT g Wi A aTE
TV FTATZT ZEAT AT @T WL 39 T2 AT
TS TA9 &1 wH QAT g Afed
#1T 3g qfeA® qT F ATLAT F A FL
T I9 & A &Y Fg Alaw wraa 7
¥ F AHGAT q7@ [T A AALA
9 ANM UIA & IR0 FH A R AW
HT T0F 79T 7 G O T A AT THFT
AT FE |

SHRI S. S. MARISWAMY (Tamil Nadu):
Sir, | rise to welcome this Bill of my good
friend, Mr. L. N. Mishra, for the simple
reason that it raises the compensation from
Rs. 20,000 to Rs. 50,000. But | cannot
understand the logic that the people who
travel by air should get Rs. 1 lakh and those
who travel by train should get only Rs.
50,000. | understand this Government is
dedicated to socialism. They have got a shot
in their arm after the visit of Mr. Brezhnev.
Even after this, class consciousness persists in
the Government and this is something which |
cannot understand. Then, how are they going
to pay this increased compensation of Rs-
50,000. By levying additional tax. This is
their socialism. They have not made any
difference between first class and third class.
Some rate has been added to every ticket. Of
course, proportionately it may be done. But
taxation is there. This is robbing Peter to pay
Paul. You are only rob-
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bing one passenger to pay another passenger as
if it is the passenger who causes the disaster or
the accident. If the passenger is responsible for
the derailment or other such accident, | can
understand your levying tax on him. But the
passenger is  absolutely  unconnected,
unconcerned, with the accident or the victim.
A long time before | read a story written by H.
G. Wells. There are two characters very
prominently displayed; one is the husband,
unfortunately like our Railway Board a weak-
kneed husband, and the other is the wife, a
termagent wife, known for her misconduct.
The husband, whenever he got angry, he used
to go home in the absence of his wife, take a
stick and beat everything in the house, what-
ever his wife used to touch and whatever was
used by her.

In that way he used to express his anger
over his wife. Now, the workers, the
mechanics and some people who are actively
connected with some political parties and work
as employees of the Railways are responsible
for all these disasters. Instead of beating them,
you are beating like the weak-kneed husband,
namely, the passengers. You should have
levied this tax on those people who are res-
ponsible for the accidents whereas the poor
passengers have now to pay this extra levy.
This is something which is illogical. Nobody
would appreciate. . .

DR. K. MATHEW KURIAN: The only
difference here is that the misbehaviour is on
the part of the husband, not wife.

MR. DEPUTY CHAIRMAN: Make it
paramour, instead of husband or
wife.

DR. K. MATHEW KURIAN: Thank you
for your good humour.

SHRI S. S. MARISWAMY: My good
friend Shri Tyagi put a very good question and
elicited a reply as to how much revenue he
was expecting out of this levy.

SHRI L. N. MISHRA: It is Rs. 8 crores.

SHRI S. S. MARISWAMY: It is a big sum.
| take it that compensation
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[Shri S. S. Mariswamy]

would not come to that. It may be 2 or 2.5
crores. This is an indirect way of collecting
money from the people. They are bleeding
people white day in and day out in one form
or another. | do not know if something good
comes out of this kind of bleeding. Then | can
appreciate that. But no good comes out of it.

This morning | was going through the
Editorial in The Hindustan Times. They have
wrtten a pungent article about Railways. The
heading is: The Election Sweetener in U.P.
They have written:

"It requires more than ordinary economic
wisdom and human charity to understand the
logic and purpose of the Shahdara-Saharanpur
Broad Gauge Rail Link on which the Prime
Minister  inaugurated  construction  last
Sunday. Rs. 17.50 crores is a tidy sum to
invest and many other far more worthwhile
railway or general development projects have
suffered or remained stili born for lack of
such extraordinary bounty."

In one sector they collect tax and pour it in
another sector for their selfish games or to put
it crudely for electioneering purposes. They
become spendthrift. But so far as general
public is concerned, they are stingy and no
facilities are given to the travelling public.

You know that | come from South. The
longest rail journey is between Delhi and
Madras, in the whole of India. The distance is
1,300 miles. There are three trains—the
Grand Trunk Express, the Link Express and
the Janta Express. The Grand Trunk Exoress
takes 42 hours. | am told by my colleagues—I
have not experienced the new catering system
after its introduction—that the quality of the
food served on the train is very bad. At Amla
and Balarshah the Dining Car is attached or
there is a miniature Dming Car. | am told that
chips and snicks are served there, but not full
meals. The food served at Amla and
Balarshah. to say the least, is most
unhygienic. It is not good, it is cold and
particularly at Balarshah on Saturdays and
Wednesdays they do not serve rice. Sir, we
eat only rice
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and very occasionally—only when we suffer
from Diabeties—we eat Chap-patis. We are
not ashamed of that. But people coming from
South must be exempted from this rice ban. |
am told that there is a ban on serving rice at
Balarshah on Saturdays and Wednesdays. Poor
people from the South come on pilgrimage on
every alternate day to Delhi. Since all the
power is concentrated in Delhi. Even
Emperors in olden days did not have so much
power.

Even for constructing a small road or for
putting up a small rice mill you have to come
here to Delhi and for all and sundry work Delhi
is the Mecca for everybody. So, the number of
the travelling people has increased and you
must make some sort of arrangement for the
people who come from the South to get rice
both on Saturdays and Wednesdays at Balhar-
shah. Sir, this is a very important issue and |
hope Mr. Mishra would kindly look into this
and accede to this demand. Heavens would not
fall if we have a dining car attached to the G.T.
Express. We have the dining car facility in the
other trains. So, why not a dining car for the
train going to and coming from Madras? Sir, |
may tell one thing now. The largest portion of
the revenue, the largest chunk of income, that
comes to the railways comes from this line. If
you take up the whole break-up of the revenue,
you will find that a large chunk of the revenue
comes from this line because it is the longest in
the country. If it is so, why not attach a dining
car to this train to cater to the needs of the
passengers who come from the South?

Sir, 1 would give a resume of what | have
said just now. | do not mind if the
compensation is raised to one lakh rupees. But
it should not be imposed upon the people. By
observing economy you can get this money. |
am told that it is only Rs. 4.5 crores or so when
compared to the huge revenue that the railway
gets and in that context it is only a small drop
in the ocean. By observing proper economy,
you can manage to get this money. Then, just
as the other honourable Members stressed on
the local issues, | also would like to re-
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quest that a dining car should be attached to
the G.T. Express. Thank you, Sir.

=t zid7 AwAAy  (IAT WAW)
A, 70 faa &1 w9 & ggw F @=wm
BT @ Wi g@e aw A ff T @
fFar T 2 1 wIER, 9T A@E9 F S
ar faar & oveg ag At Wi wer Sy
q are v g fa ar: a4dr F 9 am
FET 8 6 50 ZoTe T T & wOF a1 &
FAT W1 ZATE TGS § AL 410 F1 1 4G
TT 34T, AE W1 AT § Ag @ gmr
anfadr | ZAT At wrieaTs F 6 707 w7
HIT AL 7 A7 Figl 5 7907 1 7 F F18
qeq? A3l ¢ A 77 faw g ff smama wr
& 7 F3a gu v s asw 4 e
gal WX qYFRT T A0, AAGALT el
ST T WA A AGY T AN AG A1E AT
df 731 & 7 a=1 73 wre w oEEE
T UFA AT GAR FL | AT AZ T 3L
g =Tfgd A ST gATe St AT o
g 97 39 & @ FCT AT | W A
T AET E, AT AT AT AIGT T TR £,
T SgraT A7 42 2 R i owEE 5
A & AT T AT G F | oFHEI Y
AEE AT AE g, W AR gA g
FHT T E1T & WATH AITRT A fFArgan
fa o ey &=y 4v ‘T 9z fr Frie amw
WE uEEew IWAg W Sl gHeAd
gt § SR S w4 fwd, W
FTHEN T A1 fawrfr 41 1

AT, FAFT yEen fawrfor az o4y
o Tor areA1 & S sarSEy & SwT Aew F¢
Zar =ifed, atfe Sas1 sarer 4 o1 a9
EETT A 51 6% | a1 9g fawrfon 7t €
A fam o afem e o ag v adi 28
F e HWell Sft 71 SA 39 ah faemn
gt § | zad fawfor ag gt @ fF
Y& wfegdr W of ey @ 5.4 417
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gaTa @At § i we migdl 7 a1 avaaa:
qg § afed A% qEAr aw 2 & 40
sfemer arfet & st Y 78 TE AT g

AT wffEET @ wifgn, s
Fw frdam gw v o939 § | F awaar §
e el AT ST 57 AT F ZHHT FAATI |
"7 TAL qAE 4T 97 % 97 damm v
AT I dard § 0F wmrfEzaew e
Hifge-=mi # T 9FC T TFAR FAT
aifgr & fomd aga & owfeen OF
AT @F 1w g 4g ¢ owdy
farmrfeot o %t waw 4@ gm0 W@
Faar @1 foiE i wge v e g,
AT T ALE AT F |

aard 4z & f& ofiaseem @ wi & 7
o AT &4 ZHEAT 1T 8, 9 v & ey
F ST AT GHT &1 92T & | A AT H FrAAT
&, WA AT AAA & FF aga # gdzan
AqaTaT 41 FHT G A g g, ArrEy
a #relt &, gy heare forwan o w7,
ag Y T § | AW aF wEE gee
UF & A% U FHEATAT AP qOT A, WA
forer AT & ST A F 17 TAW FAATE
FAr ATMEY, B0 AR F A7 AAATE!
ot aF &9 Ae1 7 E € ) fager afeme
31 AT gWA FAr I FEAED AE
T | AT AAIATET FY FH AV q9g § oy
ET &, TAIT F WG Y ATCATE! FATAT
HTE F | ST 9ZA FT ATATHA 9T ST
THH H— T § FF UF a7 41 A7 4-
qg TT AT & | W AAFTL g, A FHATN §
T |, I8 W w4 | faw ww g oA
sffa” ag qevsraTa ST F7 AT agT 908
At 30 el w1 T Adr @ fefafew
T ZARE  FEAT, @4 FAACET F
ag A g 6 W & A s
FO, WAATEA & FE AL T4, A I
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[sft gdda wverdia]
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FT TEHT G—HAL TG AT FT FRAA FABT
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ArsraT AT Jar sfase fear 2 age
T & 91 fo=q 22 wg g1 @ A1 47 A
F7E /76 92 T IT &, AHT AT IART
et uz % w2 & A% w7 faar e 2
HORIE 7 70 F T (A0 36%7 9% § 919
FATC GATH 37 FT TG00 HT &Y, 7T 7 A1
Aq 77 79 fa=T w1 wdr 9% A A
faar | 3% 9, gEET A, 9 FIET A
3 2, AfF & gz Fgar Jgaw g fF @
F 0% AT 7 A g w1 A
&, 7 wifaeae fear @, @3 7 oF 98
ACHY WS 3, 39 aafaT # 9T AT HAAHT
w1 fo e Za7 |nfem WAy T A7 oF
GATH ZAT IR | THANE A AN IAT F FH
HTF § AT TR S 77 T3 ara
479 F JEET WAt

U AT 9 AT FGAT HAIGAT 2 [ A1 50y
A7 UFISZ § AT AT § IAR] AHES
wem § ez fgar s =fEg o

wifa? ave & ag 7 A g v @
% oAt &1 age wravrRT 2 ) Wit wE T
AT W1 WAATE /A 937 41 v oF -
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frar & argwr fafrag dew famm arn
&) TURT EHA G FAHT FOT WL FT
qETY 9T FF AT FIAL A7 A F AT T
aF # 9FT @9 SET | 39 dq #T ey
a1 far ar & W T &y 3w e s
A A A a2\ dq g g 5 oag ad
HeBT AT HIH FY AV 3, Ff6A 7 g0 AT
§ FATEr A AHAT g ) F wAT Sfr ¥ fadvg
AN 97 g A1gan g fr gams § o wvrw
fwﬁfma,mo #Yo TR0 Ao @qﬁt
Y FEqTa 2 W 3T 9 AT AN FE FLA
5 ITUICEHATE )

I F T I F A FAT AMZ, IT 97 39
w4t F1 17 Frar Arfze - I fTay qawq
F W9 TAFLH FIU | A7 A0AT FAfAHT
TR FATZITHS ET TFT & A1 IA I
Afwn | g Aear F Fr agT g §
AT Wiy IearfEa FOT A1 AOFT qZA
737 faad o a7 91 7

ufea a1 qF 4% FaAr & 5 @A &
7.7 G FToqT, G ATEALT TZA TAGT 21
T gAY Az AT Fet AT 9EEe
T 7@ A fF gT g T ) A W A
21 3 % feq@l % graq aga @09 &,
qg AEf 794, faordr 9@ g, v #wy
TET FU A1 97 T a4, 999 T Z1a0
&1 T o1 prE-AE @wtaat § o S v
2 gAwl g7 FfC | TAH 3 FA & fag
HIQHT STCT &Y & F79 FLAT TIA7 1 FT
faa7i & godY Z &, T W 1T &, AgE
qE SAAT, TF ET 99T, A2 99 99 q1E1
FT fzard 2 | |THET Y ATE T FIE AT
qAAT E, TAT KT ATH T FIHL ITAATH E,
FfFT AMTETET AT g9 § oA gaT )
A1 O 51 HAT FLOT T § 4T A FAT
qAATIE F F I w2 g ¥ i wfww
HiT gar 9T &1 FEEr ZE 0
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[#ft o wrEta]

o | AT F WO & AT § 0% 93%
2, AR Fgd & [ @i & 07§ g7 A
T F A ar we fawar & az arE
AT AT GIE | AT § AT AT
g agr @ 4 = e gan Wi ae W
fawar 3 1| = geaRETE F1 EFATIU | SHAT
SFATGT A1 4% agel &2 aF HITH ad &l
FTH F W, a6 47 7 T AT T AAG
I Wem T |

SHRI SUNDAR MANI PATEL (Orissa):
Mr. Deputy Chairman, Sir, while speaking on
this amending Bill | agree with the object of
the Bill. But | would like to make a few ob-
servations as regards the compensation that
has been decided by the Government to be
given and which had been enshrined in the
Bill—for a fatal accident of a person in a rail
accident, the compensation is Rs. 50,000. Sir,
as has been already expressed by many hon.
friends from this opposition side and from the
Ruling party, there is a great disparity between
the compensation that is to be given to an air
passenger and to a rail passenger—Rs. 1 lakh
in one case and Rs. 50,000 in other. Sir, | feel
estranged how such a decision could be taken
by the Railways. | think the Union Cabinet
must have given its seal when this amending
Bill was brought before it. So, | think there is
disparity in the thinking of the Auviation
Department and the Department of Railways.
But | do not blame the particular Ministers. |
blame the entire Cabinet. It is a very
substandard thinking. I think, the quality of the
entire Government is below standard. The
funny thing is whatever compensation that will
be given to the victims of the railway accidents
will be surcharged on passengers. Does the
accident take place due to the failure or due to
the inefficiency or due to the insincerity or due
to the carelessness of the passengers? No. It is
due to the carelessness or the insincerity of the
Railway Administration: they may be workers,
they may be officers or they
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may be the Railway Board. So, how can the
poor people who are the passengers of the
railways be penalised for the failures of
others.

Sir, it is a funny thing and it is funny
thinking. The Railways should either pay
compensation out of the general revenues or
there should be a surcharge on the personnel
of the Railway department from a chaprasi to
the Chairman. There is Board of the Railway
Protection Force. What are they doing? Are
they discharging their duties properly? There
are different types of administrations. Traffic
administration is completely different from
that of general administration. What are they
doing. How is that for their failures the
passengers are going to be penalised?

Sir, 1 will make one more point. It seems
that in India time is the cheapest thing in the
world. That is what the Railway people think.
There is not even a single train in the country
which runs in time. For these delays the
Railways should be made to compensate every
passenger for the loss of his time. Then only
the Railway administration will be toned up. If
only every passenger is compensated for the
loss of his time by the late running of the
trains, then only it is possible to increase the
efficiency of the Railways.

With these demands. Sir, | support the Bill.

wit v fag (afomom) @ seaamfa
s, T Pramw o awdw wE gu F W
AT Sft FF FuTE FT A1EAT § WY ag wiaw
& o §aTeATE W1 94 U FIH 96 g7
a1 IAH T W TTATT & ATH ¥ FAAT FH
feoaofy #97 & 1 29 ¥9 & 597 7g wrAT B
f 3 weft S F o R a<fom B 22
WITHT, Z7 I FT AT A7 ATAT 7 Av g
T F e & ot From & 7w W & Ay,
IR AT fAe, e aregi &
AT & TT, JAHT ATAEAY F AT T
FT A7 frafr a8 swedt w2 wwar &,
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Freret ey wifer 3, 5 aTdr < & 7
FAFT AT FAFAT, 4 OF AZT T FAN
a7 | F AT AT § 5 A T T w20
FTE B 7 T Al Y A7 TEATT A
qT, AT T FAH W@ ARTAATZ R ATR
ATTAT AT I A1 A4 HTAATFT 76T Tl
20 ZATTH 50 ZATZ aF TF0ET1 | qg I19 74T
2 5 of 7% T § 9% AR ETN 9
F FIT AT AT E | AT TE AT AA
7g o1 7wt 2 i fgmgeama & AT F A=
TEAT ATAT VA & "7 gArfan @ warte
# faama %1 3@F gu @@ waA=T A 60
FITZ F T UF 1A F AZT ZATE | WL
TET AFN, WATH 3, HEATEAC &, LA A
Z I TAT O 9AT A AW H 4T TA W
AT E@T & | T F7E A TA FOFIE 126
FUT WA ATA F ATE0 AGT FEAT TEAT
1 sif ¥ Gt ezt avea w AdT BT
WIGETT FT ALY, 4g AT WY AOAAT § AT
ZW &7 qaT & {0 47 9T I3 8, gEmn
&1 =fen #1173 Y 1 g1 q@ A gEeT
& o T %7 AT AT FIN G, A9 AT FH
i Hw wHT AT AFAT &, I WOAAT T AT
FTI FE §, FAT 02T | AT 70 419
arq 4z W WA 9tz F 9 @ @ e
I AT FHATE § AR AAGE A AT
fergear & foraedt wgars ad ot wma A
w7 fFamar ager A, ST T SrAr
AT T T AYET AT AT AN FT AFAT 47 |

A fF T & AT TR FAL AT 0T
AT 4 AT AW Z | AV AN A AATCAT
FTT T A FF AT EAr g 1wy
wifecarfy @gg a s aw @ fas
fFn fF wEE @i "@ETATT A
TAM FT AT TAT AT WAT ST A IFATE
far & ag F1€ TroTlAF FE9 & AT OF
AGNT FT Igiq AT 797 | I9 I9 AQ-
aTe 7 77 e 7g & agt wear g afed ag
qr grEAr gn fE o @ 7 oEd

[4 DEC. 1973]

(Second Admt.) Bill, 1973 130

U0 UAo ATIZ TAA AMAT 4T 9% 4@
AT ITATFZATHT 2 WL T ZATH A F&W
FATAF g0 T AAT A Fr A qard 70 E
IFEIA IAAETA FIAAT W AR 17 FU%
AT A FIA Wl IEM AACT AT | HAL
TE FAT TG AT AT EET AT A4 TA9
wdT S ARt F ower wAY A W
ar & A oA F R g g
T M AT JAY SF WA & o9
AT § 7 71 O & oar A arw 7 4
qF FTT T RAT KT A7 OF A7 TF ATH
F & 7 F7F A7 wrfow w707 | Ff6 @
WA ST 7 7 % 2w uiE 7 & fr e
ga &1 @At faaar 41 g AT AT § g
ATHAT KT G F7 7T | 0T IAH T A
FATT A A7 A Ay A Ao
a ft ww A wAr wzar § fwoowre Az
AITT A | gATF A 420 ATHT 3 AT (KT
FART TaAT A T A #7 W 3
fadrdt 21 1571 4% T Az A1 2 97 oy 77
AT FL ZA a4 F faarE AT 5 w7
T A IF 1 0T 0 A 7§ ag v
FT WO AT HT FATT AT A2 T TAT ALY
ZA1 2 | FAE F g 77 aga A 2
@ & ) T AAY 7 I G AT AT AT
@Y & AT AT 9FA qEAT T T AT @ AT
a7 A7 TEI &1 TE1E | AT 39 AT 1 AT
¥ T TATT F1H1E A 7@ F, AfF g
ZT AT | AT &Y frardt qgar 2

# T WA A 1 T A & Ay qard
4T 3 & Tz, avfm o7 A TEE
FT ST AEH T ASTE A I5T AT AT A
ag a4 faerd o @ 2 | 77 wfaq qroa
fea Y 1 Ao & WA Fogwr E ) ww
% o gurar garwr faer ot 27 a4t qer
T WA g | giamon s fggem A whr
FT ZHOT AT F@T § W TATH qAT FT
& W AT AAT FIATE IA H (A0 G F@iA
grgaa & & Tgas faaer anq
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[#ft wwaT fag)
ST AR | 2T avE @ Wi ST aga A
aA A AT T @& | A Awar g v @
HaTad UF A% Hatay § AL I F HaT
U AT AT WIEHT AT a9l & a0 ARl AT
a1 & | § ag A g i fo o & T
qaTAd § A & ars g1 avar ¢ fw Al
& 9 W 7@ gl gE @1, AwT T AT
FTH QAT 24 AT g1 T8l ¢ | A TAq
ATEA fAw@AT FSAFTFHEG | 0 F w147
TR UATH F FIT A AT T TE FT AT
721 | I A Fa fE o g
& v & foru e freqame @ ar gard
g g% @mAr wifge | TS A e
FE RO A g1 WEAT & | Ag Wl
FTOT g1 oaFar g f& T st
#F FE q@dT g1 W IA & HT
FIEAT &7 9T, Fihe ST gATT GW & AT
foraq wredt 99 ¥ dafaq & sAFraEE
qga wAEI g | gATE W@ A AT %
AT ST A GAH G1AT @ o o § A
FLIE| SHMI 1 7ET @ATE | gAT8 T3
# ez & viaw Frar ST 1o g1 WA 2 |
afes agl ar 4w &1 fa e s
ST 7 FLET G AL AT o H AR
FA & | I T0F AT FH FT Al At 2
a1 AL TH A HA 0§ WAL ATH AR
9T 30 #1913 fEar snar g ar 7y qr
8 E § TS F FACE @ T &
F WA 7 % W T o A A g
T &, I T AT HIT THL G FT AW
dif &1 G| TEAT d1 WAL T9 a%E w6
QAT 7 g1, @i ata a1 9% g % Gar
AW @ WA | S At @ S e A
TAT 8, 9 W A1 T o qiw wEar 2
ST I FT TGO GEHTL A9 F< faur
aY SH & AT WIT WAL IH FT ATH ATHT FT
I I AT I FAT G AT | IO
FT EHATHT WIATT & €19 SI13 &a 41 7 Aa
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g o = & grera # g o A AETe ®OH
AT AR T THA T | F AATE H w7 A
WEN 30U 5 @MI9T WEE & 90 U AT
TG O T94 & g 70d & | 7t quAi
#E7 @1 g% 47 AR AT A7 43 qW G
AR A a1 Fiq FC @ T FEN q_AE 39
FT L AT A F G F TR T A
HIT 39 § I0 qral & fae § |1 oy Wi
g &l 31 AT WL 417§ FEAarE A
ST 7 W IAT | A9 FH F 41 479 qifaa
F &1 89T § dfwd ag 2% 3 F Toa darera
F1 ag Frfarer g Tl fF wgr & WA F
Fifaw g, sigl fa wvesdt wg@r aw @8t &
wrewT data fr s, JfeT o & e &
AT &5 wreAT g 6 2w g2 sl T
UHT 1 2 qFA | qF A & gfearor
q faaet & a7 741 aeF a7 @1 £ W7
I & 1oy fwadt &1 adt @Al
FATH &1 HTAWHAT § | 9977 98 TAT WM
T AT AT 4T 9 TSF B &1 4 a04r A9 ¢
AT Tod wfaw w1 des foar s o
A HATAT FT ATAF gTAT 50 &7 0o
AL T, AT FAT AHIH HEHT FT FATAT ST
e w7 ot s wifs T waver w1 vt
AGT & & AWITaw o sEsy e e &1 0
AT o fear ar an i+ 20 g9 o @A
AT & 99 7 & g% OF 9 7 wEfagi
AT ALY TV T AT 1 29T 17 FLUE 594
FT @ 429, Al & &1 q9 ghamr §
a4 A9 a9 & I HEW F AT qFAr g,
gl AT A AT FTASHET G A0S AT FFAT
&, a1 3a % fao et Ta i snfzo
§ W ¢ 5 W Tw am & A g
w1 feama emar s 7w 9 wEr 9w
G A F1 G5F q Wrgar 41 W oIW
H et adt g owfaw gwn w@)
I Wa wigwm & & TwF dawm
&1 WET WA AT SET 7 aa@an
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g fe a8 agg wwg W am  Ad
gRIT 20, 3T FT A94G HATEAT | 94
DEHSEIE H OAC W T HEHT A
3¢ 7 &1 gl o st 1 oA aga
Z, A9 Ao AT TR g FATET §, A7 04y
I 7 ST=T A8 g1 A1fan, 397 & F97
AR &1 TAET AT AT A1(ZT | WX
TET AT AT & A1 AE T9T & | ATHA FE
4T AT gL B A AT &1 4G ¥ AR
1 FIE g0 29 | 9 W12 48 ar=q o
for gt o 52 &7 grftar 1292 31 T,
1 39 %7 fg@a E 9% R @a wa
o HEN A W A A T HAmd 2o
PRI VATS 7 999 937 grasgaarl g % g
47 T wred fawrdt afze aifw 20 g
3 &% W7 f7sT T AT A9 w1 A0
T FIET FI AT FISAAT a1 F WIZId
AFTATT F AT, ST BIET AT F €419 T2
L AT ZT4 1 2T 2 I &1 g0 T
FAAT IG0 | a4 24 F [F g9 99
fewt feupelt ¢

DR. K. MATHEW KURIAN (Kerala): Mr.
Deputy Chairman, Sir, while |1 welcome the
increased in the amount of compensation from
Rs. 20,000 to Rs. 50,000, | must express my
dis-satisfaction at the manner in which this
Bill has been brought forward and also the
basic ideas which have promoted the
Government to do so. | want to make it quite
clear that | support the move to raise the
amount of compensation, but while
considering this Bill it is necessary to look
into some of the important aspects which are
related to this Bill. It is difficult to understand
why the Government has this queer logic that
death in an air accident V/ill enable a person or
his family to get Es. 1 lakh as compensation,
but rhe same death in another vehicle, in
another form, gets him only Rs. 50,000.
Therefore, there is queer logic behind this. If it
is death in an accident, irrespective of the
mode of the vehicle by which a person travels,
there must be L P(N) 11RSS— 5(a)
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some basis on  which compensation is given
and the Government, in its characteristic form
of fragmented thinking, has thought
differently in different Ministries. This is only
another expression of the Government's
fragmented thinking.  Similarly, in the case
of air travel, insurance corporations have a
system of insurance for the particular flight,
but there is no similar system in the case of
Railways, which is an added reason why the
Government should have considered raising the
compensation to at least Rs. 1 lakh. | under-
stand that the additional expenditure involved
in raising the maximum limit of
compensation at the rate of Rs. 50,000 would
entail the Government an expenditure of
something like Rs. 2.5 crores. In other words,
to give a little statistics, Government has pro-
mised us 500 deaths by way of accidents.
Government has promised us in a planned way
500 deaths due to accidents on the Railways.
On the contrary, if you really look into the ex-
penditure  Government has made in the past to
ensure safety and to avoid accidents, you will
find that most of the money has, in fact, gone
down the drain. There is no visible effect on the
reduction of accidents. In other words, the more
the  money  Parliament sanctions to
Government, they spend it in such a manner
that, instead of ensuring safety, it only entails
in more and more accidents. Also, if you will
calculate the real value of this sum of Rs.
50,000, which is now promised in  place of
the earlier sum of Rs. 20,000, you will
find that, despite statistical ~ jugglery, the
consumer price index has increased at least by
300 per cent. Cver the period it has increased
from 100 to 300. If that is the real value of
the Rs. 50,000 which is now being promised
as agreat measure by this Government, the
value is much less in real terms compared to the
earlier provision of Rs. 20,000. This is only one
aspect of the problem. | also understand, ac-
cording to my information, that the present
amendment would really mean further
amendment to section 82A.  For instance, in
the original Act section 82A deals not only with
the  dead and injured  persons, hue. also
destruction or deterior jtion of
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[Dr. K. Mathew Kurian] animals and goods
owned by the passengers who accompany
them in their compartment or train. Loss of
goods and destruction of animals are also
possible items which may have to be covered
in further amendments to the same Act. My
main ooint none the less is not that. These
improvements can be made in the Act by
further amendments, if necessary. The main
point | want to make is that the Government
has come forward with a measure of resource
mobilisation. In this otherwise acceptable
measure  of raising the amount of
compensation, according to my mind the
mode of resource mobilisation again exhibits
the same class content of the Government. It
means put more and more burdens on the
ordinary people in order to finance their
reform schemes. The reform we accept and
welcome, but the manner in which these
reforms are being financed by the same old
class approach to resource mobilisation is
something which we must criticise. We also
know that accidents on the Railways are being
caused by a number of factors. Apart from
overcrowding which increases with the Five
Year Plans, there is the increasing efficiency
of the big white elephant called the Railway
Board. There is improper maintenance of not
onlv railway lines but also rolling stock. All
these really contribute to the continuance of
accidents.

Why should the people bear the ;ost of
increasing accidents due to the negligence on
the part of the Railway Board abetted by the
wrong policies of the Government. This
seems to be the fundamental question.

I would like to bring to your attention a
small study made by the Economic and
Political Weekly dated the 18th October, 1973
which brings out in a poignant form the type
of class policy which the Railway Board fol-
lows. To give only one instance of the manner
in which the resources are misutilised by the
Railway Board which if properly mopped up
could have enabled us to finance such good
schemes of raising the compensation, this is
what the study reveals. It refers to the incident
in which 158 :asual workers of the Western
Rail-
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way were retrenched. They were employed for
the quadrupling of the suburban railway lines
between Churchgate and Grant Road in Bom-
bay. After a prolonged struggle, an agreement
was reached with the workers and they had
won the right to be empanelled so that they
would be given preference in filling the vacan-
cies in permanent posts. The Western Railway
Administration has scuttled the whole scheme.
The Economic and Political Weekly which is a
respected journal in this country says—

"During the last ten years, the number of
officers' posts have increased by more than
250 per cent. In the Churchgate Railway bund-
ing, the number of officers' air-conditioned
cabins has so increased that they block out the
natural light. In the accounts section there are
officers without cabins and even without staff.
In a section where ten years ago there was one
Deputy Controller and 4—5 other officers,
now there are 5 Deputy Controllers and 25
other officers.

"The expenditure on these officers is much
more than just their pay. They are given air-
conditioned cabins, confidential assistants and
mansions with bungalow peons. These peons
are domestic servants who have to do
everything they are asked toi do. There are
even cases of peons being charge-sheeted for
refusal to wash the clothes of officers' wives,
polish shoes or clean lavatories. At the same
time for supposed reasons of economy, many
class 11l and class 1V staff are not being given
quarters. When they demanded that they be
given barren/waste land belonging to the
Railways for starting cooperative housing
societies the Railway Board refused."

This is a very serious matter. This is only one
case study of one spot in the whole railway
system where you find a policy of spending
money lavishly on the high-ups in ths Railway
Board while class Il and class IV officers
cannot even get loans or money for housing
schemes. This is true of the entire policy of
the Railway Board.
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I wiH give you one other instance. This
information was given to me by the Southern
Railway Apprentices' Association. They have
sent a letter to the Union Railway Minister, Shri
L. N. Mishra—letter dated 16-8-73— wherein
they have said that 152 workers  completed
training from September, 1971 in the Carriage
Works of the Southern Railway as trade ap-
prentices under the Trade Apprentices Act.
1961, but they are today languishing because
proper jobs are not being given to them. After
completing the training they passed the
examination conducted by the Central Training
Institute, Guindy. It is understood that there are
innumerable vancan-cies in the Loco and
Carriage Works. Some of them are being filled
up by recruiting men from outside while these
apprentices who have got training are denied
jobs. 1 would therefore request the hon. Minister
to look into this question and ensure that justice
is done to this Association, particularly with
reference to their letter to him dated 16.8.73.

Then with regard to the demands of the
Dakshin Railway Casual Labourers' Union, the
Ministry should consider the grant of
privileges such as leave, pass and medical aid
for the casual labourers who have completed a
certain number of years. It has to be noted in
this  connection that there are many casual
labourers in this area who have completed 5 to
18 years of continuous service without enjoying
any of these benefits. Here is a section of
workmen in the Railway construction branch so
badly ignored and denied any of these benefits.
Hence it is requested by these employees
that the Ministry may kindly grant an interim
relief of at least 15 days' leave, one privilege
pass, one PTO, medical aid and so on. Sir, in
view of the fact that the Third Pay
Commission has favoured that casual
labourers who have completed more than six
months should be given some of these
benefits, | would request the hon. Minister to
kindly look into  this. Similarly, the
Dakshin Railway Casual Labourers” Union,
Saklespur  have written a letter saying
that retrenchment  bas been going on. Not
only casual labourers
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are not getting jobs, but people are being
retrenched on all kinds of spurious charges. |
would specially refer to the retrenchment of
Shri Ahmad John and eight others in violation
of the Industrial Disputes Act, and the
retrenchment of Shri K. Raman Kutti, also in
violation oi the Industrial Disputes Act.
Therefore, | would request the hon. Minister to
kindly look into this. In fact, this question has
already been brought to the notice of the
Ministry.

Lastly, I would like to bring to the attention of
the  Railway  Minister an  important
memorandum, a fairly detailed memorandum,
submitted  to him by the All Kerala Railway
Users' Association with headquarters in Tri-
vandrum. This memorandum submitted to the
Union Railway Minister is dated 30.11.1973
and four major demands were made in it. First,
they suggested the  establishment of a
separate Divisional headquarters office at
Trivandrum. In fact, the General Manager of
the Southern Railway on the 17th November,
1973, made a statement that an Area office
would be set up in Trivandrum with effect from
the end of December, 1973. Possibly there is
very little difficulty in converting this Area
office  into a full-fledged Divisional
headquarters office. Secondly, they have
suggested that in view of the large number of
people commuting between  Trivandrum
and Quilon, Quilon and Ernakulam, and
Ernakulam and Alwaye, electrification of this
area may be considered. Similarly, the
Railway  Users' Association have suggested
new lines such as Ernakulam-
Kayamkulam broad-guage line via Alleppey,
Tri-chur-Kuttipuram line via Guruvayoor,
Trivandrum-Kovalam branch line,
particularly in view of the increasing tourist
traffic to Kovalam and the Cochin-Madurai
line. They have also recommended additional
crossing  stations in the Trivandrum-Quilon
line in order to avoid unnecessary detention of
trains.

Sir, | have tried to show in my brief speech
that the main problem is not one of simply
raising the compensation. While the
compensation is inadequate, |1 welcome ths
increase in the compensation to Rs. 50,000. But
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there is the inherent inequity in the whole
proposal because the Government has not
taken into account the totality of the
situation. | have also tried to show that the
manner in which they are trying to raise re-
sources for the scheme again reflects the
elitist-biased, higher-up-biased attitude of the
Government and their class policy. Instead of
doing that, they should rely on the suppport
of the Class Il and Class IV and the general
body of the employees, ensuring that the
legitimate demands of the employees are
met. Using their support, the Government
should be able to go forward and implement
more and more reforms. At the same time,
they should ensure that this great white
elephant, the Railway Board, is put in its
proper place and the corruption in this area is
diminished, so that some of these schemes
can really be implemented. Thank you.

SHRI A. G. KULKARNI: Sir, | stand here
to suppport i.he amendment Bill brought by
the Govern' ment. Mr. Mishra has brought a
measure which will be very helpful and
which will go a long way in helping the poor
people. | congratulate the Minister
particularly because | think four or five
months ago he announced in the Lok Sabha
that he would consider and bring forward on
amendment of this nature. One should ap-
preciate that the Minister has kept up his
word. . .

DR. K. MATHEW KURIAN: You
appreciate it?

SHRI A. G. KULKARNI: Naturally. Dr.
Kurian, even when the Government has
brought good measures, you bring the
question of this elite class or that elite class,
this consciousness and that consciousness.
Instead of appreciating a good thing as a
good thing, you see it from different di-
rections. . .

DR. K. MATHEW KURIAN: The trouble
with you, Mr. Kulkarni, is you are on that
Bench only to praise whatever comes.
Naturally you feel inconvenient when | say
something.

[RAJYA SABHA]

(Second Amdt.) Bill, 1973 140

SHRI A. G. KULKARNI: ... and you bring
into it this class conflict and that elite conflict.

DR. K. MATHEW KURIAN: You are a
rich person and you can pay the surcharge.
What about ordinary people?

SHRI A. G. KULKARNI: Yes, | can pay
and | am prepared to pay.

What | was suggesting it is really a
welcome measure which the Government has
brought and the Minister deserves all our
congratulations. It was announced only five or
six months back, and if 1 am wrong, the
Minister may please correct me. . .

SHRI L. N. MISHRA: Only three
months back.

SHRI A. G. KULKARNI: Yes, only three
months back he announced it and immediately
after that he has brought this measure. | really
appreciate it. He has gone to 50 per cent. Then,
the wav of getting funds f<5r this also is a
better method. But | would request him to limit
thi;; surcharge to first class and second class
—the higher classes— because third class
passengers cannot afford it. 1 do not mind
surcharge being levied on higher class
passengers. | agree that the Government can
review the position, the mode of payment and
the mode of collection.

Then | would draw attention to two or three
more points. | am very much disturbed over
the working and operational efficiency of the
railway system. That is why | am taking this
opportunity to participate in this discussion.
Yesterday | went through the reply given by
Mr. Mishra on the railway wagon availability.
I was having a discussion with some of my
colleagues here. Looking at the staggering
figures of anticipated production in the Fifth
Plan, the investment of Rs. 53,000 crores to be
made in industry, mining, metallurgy, etc.,
commensuratr-with that, | feel, there is a
lurking fear, that the availability of wagons,
both on broad gauge and meter gauge iines,
might not be able to cope up
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with the Fifth Plan needs. So early action has
to be taken by the Minister so that the railways
are geared up for the purpose. Yesterday |
went through his reply but | am sorry | could
not fini it satisfactory. He categorically stated
that 81 per cent oi the demand for cement was
met. But to my knowledge— this information
is collected from Parliament Library —wagon
availability in the first part of 1973 was
20,14,405. This was reduced in the period
April—June to 18,64,786. There was no power
shortage. Then why was it reduced? In terms
of percentage reduction in the availability of
wagons was 7.4 .p»1 cent on broad gauge and
about 17.1 per cent on meter gauge. Tn all the
number of wagons made available to the coal
industry was 26,000, to the steel industry
26,000 and to thf cement industry 16,000. And
in that connection | made a statement and |
request Mr. Mishra to remove one doubt in the
minds of the people, knowledgeable persons
take the view that our wagons have been
locked up in Bangla Desh. The Minister
should say either 'yes' or 'no'. Thev are
claiming that about 2,000 wagons are being
locked up in Bangla Desh and that is why we
are suffering.

You say 'yes' or you deny it because | do
not want to make that allegation. Bangla Desh
is our friend. We have better relations with
that country. If they want it, give it to them. |
do not mind. | do not want our Federation
people and industrialists to go on speaking
about this that they are locked up in Bangla
Desh.

About ticketless travel | have some figures.
The Deputy Minister said last time that the
situation is in> proving. In 1968-69 it was Rs.
2& crores. Last year it was rtated tliat more
staff were apppointed and many ticketless
travellers were caught. 1 do not have the
present figures. But | have my doubt whether
the situation has improved or not. It is upto the
Minister to say yes or no.

The number of thefts increased to 30,000
cases in 1970-71 and pilferage cases increased
from 15,0'00 in 1970-71 to 30,000 in 1971-72.
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Another serious problem is about the
operational ratio. The working expense is
increasing. It was about 79.5 per cent in 1966-
67 and it was 83 per cent in 1972-73. The
reasons given are that because of the Railway
Convention Committee's award, you are
charging now 9.4 per cent depreciation instead
of 11.6 per cent and the maintenance and
repair ratio has also gone up. How much of it
is due to extra allocation of labour because |
am told that many employees are not required
in the Railway. Thy are all superfluous. | do
not want any superfluous employee whether he
belongs to class IV or class Ill. Public sector
should have only that much labour which is
absolutely necessary. It is not a Dharamsala
where anybody can come and live. I am told
that the present agitation in the FCI is because
at the time of wheat take-over, they appointed
some persons just for three months. Now
labour leaders and some Members of
Parliament are pressurising the Government to
absorb these temporary employees. Is it in the
interests of the country? If you need labour,
you employ them and give them good salary
and give them all amenities. But do not burden
an organisation with superfluous employees.

I hope the Minister will give his attention to
the problem of deteriorating operational
efficiency in the Railways. | do not blame the
Railway Board or any other Board for this.
We heard of loco-strike, signal strike etc. |
think the personnel policy followed by the
Railways should be radically changed because
Railway is a public sector.

Now | want to draw the Minister's attention
to the promise he had given about the parallel
railway line between Miraj and Poona. You
have brought it upto Poona. We suggested in
the Consultative Committee that there should
be a composite bogey attached to Janta.

It leaves Poona at 6 o'clock and reaches
Bombay by 10 o'clock. Sir, 1 would request
the honourable Minister to take note of the fact
that the people of my side desire that on this
parallel line one composite bogey should be
atttached to the Janata Ex-
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[Shri A. G. Kulkarni] press. It is because
this train reaches at about 5 o'clock while the
Janata reaches at 6 o'clock and there is a gap
of one hour. If you attach this bogey, it will
greatly benelit the people coming from the
Karnataka region and also western side of
Maharashtra and they will be able to reach
Bombay quickly.

The other point that | want to refer to is the
agitation for the inclusion of the Sholapur
Division in the Western Railway. You have ap-
pointed a Committee and my honourable
colleague, Shri Goray, is also a Member of that
Committee. Can you please tell me what the
progress of the Oojnmittee is? You know I
have written to you and also to ycur deputy
about this and you may also know that | made
a demand in this House that the entire question
of Sholapur-Miraj should be considered. We
do not know what progress the Committee has
made so far. If you want an agitation, it will
come on the Mirja issue. But you should not
wait for this. | feel wisdom and pragmatism lie
in anticipating these things and before an
agitation starts you should try to settle the
issue- The people from the Mira j/Sangli areas,
from where | come have approached your
Ministry and it is for you now to settle this
problem properly. Thank vou Sir.

st dawm fag (famme):  om
37 wvafT wErEw, I T fadww a@
=i F7F g0 H FEar wEar g fv oW
fadaw @ 7= A7 awar @Ew & AU
gfus fema awm ¥ fau, #fuw do7 7w
# fau @€ graaE 429 fear mr 2 oW
RIS 2 | 5@ a% TWa gt v
T E, TH W U TR OFT qwasr A
gHzamd FET & 1 Al T g A
WATTAST  WTH ST AT 97 TAT 6

JATATT T AL WEH 7T |

Tz
ar oI # Wl aw gienii &
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waTfas &7 # aAra 2, TR &Y T A
2 wfasm se7 gt freer e,
A 77 ArfeeT am 987 8 | a8 awwe
HIH ATT FT AWTTAATAT ATHE Fgal & |
afaaa § a7 arer amfF 71 qTmE
&\ afEw g s 7 A AR F7A §
AT 2, T faw oF A wen A 39
T AT ae 1 FF a7 A7 9eq Fer 2
3% 0 50 g9 w9ar | 48 fee awg
qurEAE §, 9% Fwaw s Amd, a8
frr g AraAar g 1 ag ar faowar 2,
A2 A foATE AAEtT T aAw o s
ST ARTSATET IR TH A9E F ALETT
AR T AFAL 2 ) A1 F Igm 5 oug as
ATZ 97 AT FTH 7 AAAT AT |

& W A A oA s ag e
ST 9EE AT A weET Fr g
2, W == FAT gAY, A A qm-
A AT ST AT | HIT I AR
5§ AT IR fewrard # o wzady I 2
AT AT qATE w F IAT A =Eey A
A AT HLFA F FE AAT AP FA
FNFE AT A Zpi | fmedt s aq
T LA AT AT A A AT AT FAT 4
TIANT  FIAT &, IAE] W7 TET WY,
AT AT AT F AT T AT 18 wET TEY
ENfT | &% ¥ WAt S F w3 fr ag 72w @

| wmETEA % R o TEaE 2 o qeran

& S FEAEATE A A1 A T FE |
AT, W& TF FFATHT AT F oI

FTOF 1007 9g 2 6 73 7 wav fagrfor
AT AT F AT agd A waw A w
A fae ST & Wi wwr anr Tz



145 Indian Railways

& q4Y w7 g | g wvew ag @
ST YAF @ FAATA F ATH IAA FAMTH
THATT 2 | 39 & A7 777 T T
T AF I A AHAAM 7T A AT S
T9 7% T9(9 & "L AT U4 F A7 37
AN ETT AT TR AY awAr o 98 agr
n fau & wfy St & =Sgm f& T
FHTfeal § ST =;OF gHAW 2 39 HT
ag 3¢ FY amF sAfgT 7, e fgw oA
ZOU FY AT F AT TAT AT SAWAT A2,
@3 a1 freg aw T fau oF fwm
qraq 2 1 wre 3 r O owEaT ey
AT 29 7 A AgF ZR, I T AaAr
AV 7 | ST o (T3 g &1 &1 741
T IH AT wET o 7 T AR A g
fipar an o fagre & Foeft vF afqarfas
mamﬁ'ﬁ’feﬁwﬁﬁ Y ST
g afmr gzt F1% @ Arga 480w
A Al memﬁtﬂm“_w
#ﬁalwwqﬁmww
q &7 99 W A A1 9z d @i 9% faerdt
AT IA F/ T A A0 fazedr wE
#t faadr o frez g oaa & fowra
oft 10 1 TAT AYE TSI & qgAT TR
FeAT aREE qae I oA gz fawrd
1A a1 gt w1 frwEr gar @A
39 F1 fFwm gov A1 T A0 gagra g0
YT 39 AT T 0T | AT F  wreAny
g4t St @ argar fe & T AT A e
3, 30 FTE 1973 F O AEA A
19 arfra ®1 % @7 w47 o1 & fa=
FT OFA R UF qATT g7 frar 4r
g} uwm "vdr feartaar faz o ade
AN WA A AR & WA H, T
qEET #, ITHAMTC A A AW
fom ot fF 390 =0 &7 A 73 w7
7 %1 A8 wErR frerarfadt ae w7 faar
AT AT 97 9720 fagmmai me
F HAz qEET & A1 g Al
9T IH daq & fage & wer HWAr
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ofT FAT FT A wAwAT A A7 A w1
F1 foar @er AT AT S A Sga e oo
“4 # Far wAAET FY q47 F 97 A4
0T TH #99 F wdrear 7 fawe w57 ) 1w
IEE F WA FUAT AT wW FAATF

st v AT aEw (I 9EW)
WA, wEt A% T fadaw F s atagia
FT a7 T T2 T gEE F, T A9770
g & =g 3w &, afsr 9 arafa w5
mfam w7 & fAr 9 weETr war war
2 # v fadw wwr amEm #
FifF AT FT FAAT AL (7 T
d Fv @ & ag "rvagy, T g @
SUNAIT AE # | AT IA T AT A7AT
AT 72T 2 AT IT AT TATAT qZAT FAT AT
T E | wRaArfedt § 379,37 T qfpar,
I A, TAF A TEGA T 7, I FT
T HAF®  gFT FY gfrard, W &
FreT Wiy frafaai & wweET awae awd
4 pm
ﬁ;%ﬁglmﬁﬁﬁ FEEHAT
% 97 ava< AT S Er g 1 9w R
AT ST THT WA=, AT frwen g aar @
AFIAT § FEAT A1EAT § o owry dw F arera
AT FIE TAMMET WIT FAT 7 ARAT F |
TR T g0 AT F1 718 foear agf 2 | 9y
At #Y wizArE 7 3 fa 72 F99 7w F FA1-
A9 |, aTrAEA AT E | afEwa w7
§ A AT F | AR AR AT FAAAAT
zazfri a2 T & grarEt 71
IARN TL FZATS FT ATHAT FLAT 7347
2| Al § AT a9 T4 9fg §1 @
& | TAAT F1E FoUAT ACHTL AL F7 TG 2
W7 T ATHT FIE AT @8 | 98 48
9 ET AT & | THH AIST AT ThT
SAAT FT AATFAT & | FAT FEN F HAL
FET AT AT § AAAAT § AATHATZ T AT
FIE ATY ATHTT FAT § A7 78 F9 747 47
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o gafy T @r ¢ Afdw @A 7 o
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[t varR @t avaa)

AT E I AT T F | ZTAAT AT
ST ¥ F ArET FAT F IAHT (1A g
TE Y| TAR A A A g A 2
Az et fom aFe T § A g IHAr
AU% RIS OAT AGY AT | § AT g 6
awm @t T g R e @, o e
7 fao arfaat o= s wgfer & @
2, IAAT A AT AT E, IAWT ATAA
1 oz forar st 2, A 20 3w AR
AFL IS IAL AM@T F, RS AT AT
TR AT T A TT A A DA A A
& a1 za% fqu afagi v sraear w0
=ifze WX 77 =yaear T F g 795
Aar @ sfgn afew avwre Wa womaT
H WAT L | TET A AT FTET & IAN
FIATL | K A7 T4 T F F=IA
#1 ga-gfaar 9 4r s FfFT 1 avm
FM T AW & FAHT A7 ST TET AT
T FHwrfet F7 faamr dar faear 2
IR IOF ATAF A9 HOW T wHFTT
TENE AT H FAE AW FHC IS ZO0
& wrT I e Aforn | Iy AeeETE
T7 A AATAE FH T4 R AAT F |
AT TAT FTFAATE OF afaasoramT
HwrE HAZ AL q7 AT A
FTAT F AN A0 g F e
g 5w & FoE framr W@ I
# FH A Fea wifae IR A wE
3| F AMG FAT TIAT1 & F awww § ag
amdT  AE, wiEm 78, % afagi 7
AT @ R & U AT w5 avmr w7
T AT A9 § TN A= 97
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3§ AfEA ITET AFATH AT OATHE
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WIRTAT, 794§ (A A7 § WO A0
TATZFAZATIAAE | A AN AGE A
T TEAE, AT AN A A qE @A E AA
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Tz FT ATA & AT AATIAATE FT ATH
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17 FoATfeE O 1€ TF AE 2 | A
fomr Zur? AT-AAT AAT S AWTSHATE FT
AT AT E T ATE A faem FLEE
§ AT ATEAT g WifAT TR WA 45T 27
30T & ATy F ) TT AT A 43
2 zEH A ww &, oo & faefr
faar w3 & 1 a3 & FaaArA FAT o
faar & e g7 3w 7 AN 06T SET
faamar #3 @1 7z FE GHFAT B AT ZAOT
dfa wrAE 10, 1 gfawa @R0 w1 E A
Ay E-AfaEr 3T 9 € 2T F 90.9
afaer awr #1 &g e g @ A
T\ & wvd Far =vEar # 5 ooy oy
FIAATAT F1 A70EA | fHoAT ET AT
A AgTET | 4g WwEl Afas mfgwre
TE F WiE  qzaE TE WA W
FEHT IR | AT Wy wed § | A,
g WAT A A adr Agar | faaaw
FEaT, fa st To F HFE A9 T2 gL
TR | ET FHAT Sl T H HEW 1|
TET & 98 U0 Uo fa sft & &m0 ¢ 41
T @1 8, # T FEAT AT | AT A
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vy For gt frarf zA d R Aw A AW

IHF FIAHIA A AT T T T AT 77 TE
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T@F | AT T AT AT AT ZATE, IHE
for wt faeqare 3 | a7 svw favmEme
z o wfas gfee § welt e
21799 F AT AT e argadr A g
& 2, Arad Afgs wez faar 2, = sar
& Ffe, |t AT AEA T AT AT
aaar fe avg vE TE 2 99 97 | e
#fwo | weEs, 9 q9E F |9 31 @
& | wdl UF T AT ITAEA AT, 0F
T FT IFATEA ZAT, UF 455 H1 IZATEA
gAT, WATT WAl ST AAT & At &
T AF & WA I IT QI A4 £ —
AT AE-ATIZ AT TOAT TF-TF T
qT &= ZA1E | F0 FF BT S | UF a9
Z0 R IAAT M GF FAT E ) UF wqiIa
ferarer A o ot astt & 3Aer e AT
FETed FWT | AT AT I 7MW T
A% AET WAT T @ 0% faam o qEadt
waT 4 7 faRer 4, S| AT @
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o TN WA AT - WAET ATH qE
&\ 9T wiET 9w WA fad w2w g &
Z, ZACN WEAAT B 9T AT TE, AR
A & fad | 35 &, At aw wfa
AfFT T FEHRIL 9T gAAT @Y AT F
A G | TF AT F I F,
3w F afwr ag sfaq 78 3 fF Ty
HCATT AT 12 AT 69T UE-UF ITAEA
T, UF 9 F IS TGS F7 3, 47
FIE FATTACT AT TEN 2 | T AT qow
| gq A & faa #18 a% 421 fzar a1 aar
&, AT WIOET AZHA ST 2, AT F A
25T 9% WA T AW F WEA F A
famarz far | faq o< fam sz et
Y 2, 3w I & ag feafy 2, Fwaitegi a1
WEATE AGAT W ET 2, T AW A A
ot it A e i, wen @ fae e
2, ST % AW d7A AT AT 2, AT AT
forwarér ﬁwn%tww;ﬁﬁaﬁ

AT Hell FAE, AT FE 3 5 Hiaaq
qiEt FTAEE. L.
SHRI  BRAHMANANDA  PANDA

(Orissa): Has it got any relevance to the Bill?

Y VAT AT AT © TAIT T EMAT
aifed, zafad f& 2 sy o @
THAT T7 97 AZT AT 72 F | AT AT
wHA [ TE AT, W gmeArieRs g
F7A AT IAT TR T F, ATTH
TAAT AEY AAH AT ) T T AP
0¥, AAF AW T FEATT OFEA AT 7R
Z wfd & sgm g fF 1@ #¢ s
F ATTRT wE AT A § owm fE
I AR F IAAT & faer o @ g,
IALIET W L EWA A AT faw ag oo @
# "z @1 fai & "E aemEr v —mre
FAAA g AT WM HwE F FT 9T AW
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[sft g T grae|

& 1@ & W w7 w1 §, AT qA ST qqwr
a2 ag a2 2 fF 24 Fvg @A Wi Ao
THIF WAl & &1L 9Y @9 31 @0 8 "L
AT FATE WAL ET TR §, L ATHT HT
9 TE & 7’12 |

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
WORKS AND HOUSING (SHRI OM
MEHTA): There is no basis in that.

MR. DEPUTY CHAIRMAN: Mr. Yadav, it
is all right you mentioned about the opening of
the bridges. But you cannot discuss the
political meetings that are held in Uttar Pra-
desh.

SHRI BRAHMANANDA PANDA: He is
wrong.

Y SR ST ATIF : ATAAT, H AHFAT
# fir AT #7 A & weara § o anfeed
% FT AMAT A I A a7 A
IH HTT AT T, THAT 7 FFAT AT
g & wvwre & g &= § wH FE
aifzg, awre fam owe & "o
g% & amwenw afg F o @ g
qAFF  AAT U7 WA ggAT ST
@ g, wefas g & far
TH & @ s e g, vaH wH
7T wifegd | 7 fEea 2 & ag am
wa an g€ g, T w9 g @, wiha
# 07 fadea a7 A g |

T ZHE T0F, WEAAL, | HAT
fam ww1e & 9ATEAH FTH FT @ E
U a7 A § fqaad #E0 AEA F
wAT St F1 awy 9EN & FATL gAT HT I
I F a7 . Hifs ag A= aw § Ta faq
e &, fasww & a2 # 47w fw
34 waari &1 fqamm 37§ frema
AT e F, AAET, 9O NEW §
st dmfor § ) 9 fAa dgar o §
A & gEae ¥ ogaar & A
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I A F w@ATT 7§ I fmeT a@
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=rey g fa a8 2 qo | gafaw § 39
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FAN AZATE AZA AL, IAF CFA A
TE EAT | gy A g 2 6 At w4
At AT F A I F o wmq o3avd F
FT AP IAA | fawwA T 2, a1 =
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AgA 7 =91 | A f-q fF g w1
IO AT T @uH-FHEd 29 q7
FIZT FATEH 2, TR AT ® AAT
AT IAHT A7 A H2ATG 219 &1 Faraam
FH A E |

798 arg 47 fadaa w7 wgar g 5
AT AGET FOE T AT A fn g 2,
F quEAT §, IAWT B ITAN AG FC @
&, 71 JAHT ITATN FH WA ACRT ALA
Fifa® g A=t #7 @ 3 A1 A
FYTAT GTAT A |

ot geram fag (zfegom) @ sgawmfs
wErEn, @At St A faw o grew & A
AT F F IART AAFH F4A7 §, wAfaq fF
371 aga Ifaa wran & e #1 faaf
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et Fvaet @ Wi ¥ gz § wae fedt
arfd 1 A AT SATT AT IAF wiAAT
7 fan fasr aa 7 qumas 3| 51 am
#1 2 | F waAaT §, T A F Ao 7 aard
FAFE N

THE ATG-ATG HAT OF LAa w1 Arafr
FEHAT AT Wl S 7 7, iy oy ¥ wErAg
ST O G ATEA TEH ZAT AI-MEEA _q
HETCATL TF F1 BET ATGA—AT UF A3AE

FEIAY AAEAT 47 | AT qAH IA FEGAT H |

HATHT TET 4Z FFAA1 IH ATSA F1 AAHAT
T AT T FHAT T TN ZE AT T4 AT
FEAT A IW AT W A7 F7 fzAT 0K
FOHAT F, FWIL IA WAT Sff 7 a7 Agd
a1 FW qfvadt 397 93w & fao fFar
af=it IT7 920 & AN A7 A UF agd
a#t fewme & o, it 77 T AT F
V4 T, AT F, TAATATT ACET TATHT
F-WAT { AAAT AL FOar, 7 of FAwAaTd
STERM # fergeam & sz aw uF FJgaa
TATHT §—F0% @1 F1OF qgT F3 A
oY ATZ AT ATEA F | WAT A 7 IAW ATIA
F1 faam A7 Zare Tw Y wa g4 § F9-
TYHI FH FTEA F1 g far | F SrrAar
g I9 ATEA WYL FF & qTF IAL 93U F
e w A oAk gu W

off varw W v ¢ e F7 A g,
€ AT qHEAT 2 |

ot gewra T8/ o, .. 9 AT T
¥z gat fF ug @msA R e o7E 0 d
WA AT § ag ALRTT AT AT ATHE §
o7 OF JAGIT 72T F1 99 £ fF A0 Y
sfaa wivi #1 g7 #% #7 FE07 #r
T FT T FA ® A0, FUEF A ATEA
A12 T F1, 47 IAR A F7 AT &1, TF TF
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IFT AT AT FAET gfemw or , WX & AR,
qFAATT T £ I HAT AT FT, F9 WA S
&1 | ATZT A FT AT A TG F= AT

Y W WA qEA - F1E FO2 A AT,
AT | 4F AT T9T F | :
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(st gema Feg)
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st Aa= ]

2 aa o wrf fefesfoaoma adt w30
qE w15 qF FAW F1 AT g, g
dffes #90 FT 31, AE WL FAE FT

adr w1 war fw dfs ore A
UE A WP ZATE FAfad T i AT
Fa Afed | W AT wag F AT AEAT
# fr oo & =fewrs 781w § & wnadrs
AT AT FIAT FIATE ACRA A7 W FATC0
Fifgr f zw Fw § fewiz wigw o
i g, fewte afafeem &0 5T o
AAFIAFA A1 A1 TEIHZ BT LA
Z 3% uefiEe g O UF A w0
F F weEawd g 4 & 7 FAl
wETe Af7 qfea® w1 wET 7 OFAATHA
& S A7 4l wAgE K UK ATG
F1 weganer #4517 fear s, fr S
§ UFHrIT g1 ST A7 U ATE TAr qg A
forr s ? A ag AwA @ 7

gﬁa‘grmﬁ;agmsrawm'rh?m
Zad quTSATE faard % W | F awwr A0
fF Frgaaea & qarsEmE w7 AT |

geard fag ot § w1 B AT AT w0
ag wgew gar & sar A et T
Fradr & ) 97 Ffau e dam a1 W et
FINAT & THHT HZAH TEL 779 WAT F
gar ? udr feqz it 5 a5 & 4= foaw
ag #Fe au f&7 s & 5 A
sET wedt fggew ® @ § e
HTHEAT &1 9 T F9 2 | T2 I FT A1
¥ f& mror o GF A A AR E ST
FAATEAT AT GH & AT A3 T B AET
g | fiear z@s 9% wg AT 2 9T 9
TT YT 50 AT W4T 2 7 A1 SHH qH7A-
g AT T47 ? qE AATHAATE W AAF F,
uF watw §, gasr afswHqar ITe &
TAE

[RAJYA SABHA]

(Second Amdt.) Bill, 197S 160
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frar Y, sy 7757 qedr & fee
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TAFI A J7 & A7 J AT F7 {47 2
THH F AHEA FATE |

Who is the persons who gave you the
advice to do this?

SHRI L. N. MISHRA: | am really grateful
to the House for giving support to the Bill
though there are some hon. Members who
have raised objection to the provision of the
surcharge. Before | go into that, | would say
that this is an innocuous and innocent Bill. But
the whole working of the Railways has been
brought in here. As a matter of fact, this has
turned out to he a debate on the Railway
Budget. | welcome the suggestions made and |
am really happy
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to note them. Before | go into the general
working of the Railways, | will have to say
something about this Bill also. Sir, as you
remember, after the Madhupur accident which
occurred, during the last session of Parliament,
1 assured this House that the compensation
clause will be amended and we will give Rs.
50,000 to these killed or seriously injured in the
accident, and it is with respect to that assurance
that we have brought forward this Bill before
the House.

A point has been raised that in the airlines the
compensation is Rs. 1 lakh while in the
railways we have suggested only Rs. 50,000.
The point has been ably met by Nawal Kishore-
ji, and I am thankful to him. The point was also
made—why this difference in the value of
human life, as between air and train passengers?
There is no question of difference in the value
of human life. It cannot be measured in terms of
money. The object is to provide some relief to
the people who suffer as a result of accidents in
the railways. This is the object behind it, and
there is no question of paving for the value of
human lives. Human life is precious and even
millions and billions cannot be any real
compensation for it.

ot ara fag awt : ww 7 S50 FA
®TIT TET 2 39 FT ST FAT WEAT 27

st oo UFo fwwr : g Faam@r g

Sir, | was speaking about human life. We have
to realise whether this Bill is an improvement
upon the old Bill or the previous Bill or not. It
is an improvement. It is thus possible after a
year or two that some colleague of mine who
might be here or | myself would bring forward
another Bill and the compensation might be
raised to Rs. 1 lakh.

There was a suggestion from Mr. Nawal
Kishore that we should have a comDrehensive
legislation dealing with all the problems of the
Indian Railways. This is a wholesome sug-
gestion. We have deputed one officer in the
Railway Board for this purpose and he is going
into it. ami
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within a year or so | will say. we will come
before Parliament with a comprehensive Bill
amending the existing Railways Act. In that
we can consider all the suggestions that 'have
been made and whatever is possible, we will
try to accommodate in that comprehensive
Bill.

The hon. Member wanted to know about the
basis for this amount of Rs. 50.000 t.tat has
been suggested. Mr. Naval Kishore himself
said that from Fs. 10,000, it was raised to Rs.
20,000 or something like that. We have
thought at out the whole matter. We had a
meeting. We discussed it and we came to the
conclusion that in the present situation we
could go only up tc Rs. 50 000. Then the Ques-
tion' was raised as to why the surcharge is
being imposed. Sir, the answer is simple. The
financial posi-sion of the Indian Railways to-
day is really precarious. It is passing through a
critical stage. Those who are interested in
finance must have seen the heavy burden as a
result ef the recommendations of the Pay
Commission. The three increases in dearness
allowance, the losses that we have incurred as
a result of the loco men's strike, the les? that
we are incurring almost every day on account
of some kind of dislocation in work, the
subsidy that we have given in the movement of
foodgrains in scarcity areas, all these put
together have brought the financial position of
the Railways 'ro a precarious stage. We had
begun this year with a deficit budget of Rs. 9
crores in February. But what is the position to-
day? The loss to-day to the Indian Railways is
in the neighbourhood of Rs. 127 or Rs. 1SO
crores. | do not know what will be the real
position when the year comes to an end.
Therefore, in the present situatien it was not
possible to make any provision from the
existing revenue. That is why we have resorted
to this surcharge. If we decide net to impose
this surcharge, if the House decides not to
impose this surcharge, then we will have to
give it from the general revenue . The revenue
will have to be raised by increasing the fare or
the freight. Therefore, money will have to be
found from the travelling
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public or from the general public of this
country. Otherwise, wherefrom can we get the
money? So, the argument that the surcharge is
not advisable, | will say, is not very sound. If
we have to give compensation, we have to
have some source of revenue.

Then the point was made that when we
have to give a maximum of Rs. 2.50 crores,
why we should collect Rs. 8 crores. We felt
thai for improving safety in railway travel and
fpr providing better passenger amenities, if we
can have some more revenue without causing
much hardshin to ihe travelling public, we
should have it. What is the burden on the
travelling public? A third class passenger will
not have to pay more than five paise on each
ticket. One has to pay only five paise more on
each ticker. | do not think it is a very heavy
burden in any sense of the term. | will only
seek the indulgence of the House to appreciate
the financial position pf the Railways. | will
confess thai we are not in a position to
provide for this compen-ation from our
general revenue. We are not in a position to
do that. That is why we have taken recourse to
this levying of a surcharge. About the increase
from Rs. 50,000 to Rs. 1 lakh, the time will
come and if it is necessary, it v/ill have to be
done.

About the working of the Railways, first the
question of punctuality wns raised. Mr. Shyam
Lal Yadav made a strong argument against
late running of trains. Here | would like to say
one thing. It is a fact that in the three Zonal
Railways, namely. Northern, Eastern and
North-Eastern, punctuality has gone down.
There is no doubt about it and | do not deny it.
To-day the punctuality is 55 to 75 per cent in
these three Zone;.. In the six other Zones
punctuality has not gone down. It is 80 to 90
per cent. That has been the normal
performance of the Railways. Why has
punctuality gone down? It has been mainly be-
cause—I will not use the word "Indiscipline"
on the part of the Railway workers—there has
been want of a sense of responsibility on
the
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part of some responsible sections of the Indian
Railway workers. There have been wild-cat
strikes. There have been lightning strikes.
There have been strikes without notice. There
has been trouble in the Dhanbad Division. We
had trouble in Baroda and then again in Ajmer
and Bikaner.

There was no notice, no intimation, and
people went on strike and stopped working.
This is negation of trade union facilities. If
they believe in trade union facilities, if they
want tc take advantage of those facilities, then
the normal Trade Union Act has to be
maintained. But the provisions of the Trade
Unions Act are being violated like anything. |
seek the help of the House and all political
parties in this country, | appeal to them to help
the railways in this matter. We are trying our
best to improve the working conditions. Ihe
Pay Commission has recommended Rs. 196 or
something like that as minimum wage for
railway workers. On a rough calculation of all
allowances, most of the people get a minimum
of Rs. 346 or something like that in the
railways. Some friends have suggested that
thev have much better working conditions
then even those in many public sector under-
takings, leaving aside the general public in the
country whose per capita income is much
lower than what Railwaymen are getting.

About financial situation of the Indian
Railways, it is a fact that it has gone down.
But this Is not confined to the Indian
Railways. All over the world this is
happening. The UK Railways' loss was in
1971 £15.4 millions; in 1972 £26.2 millions.
So far as Germany is concerned, the loss was
1,251 million DMs in 1971-72. In France the
working expenses remained the same. That
way France is lucky. In Japan the working
expenses excluded the revenue by 14 per (ent
in 1970-71. In America they are also incurring
losses on rail roads. | am told that Britain and
America ave writing off the value of their
capital investment itself. Therefore, it is a Id
phenomenon. But that should
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[Shri L. N. Misra] not give us any
consolation and we should not be satisfied
with this situation. We will try to improve
the financial position. But this can be done
only if we get cooperation from two sides:
Firstly from the peoole working in the
railway”; and secondly, from the travelling
public.

The question of ticketless travel was
raised by some honourable Member. That is
why | appeal to the travelling public. . .

SHRI A. G. KULKARNI: Theft,
pilferage, everything.
SHRI L. N. MISHRA: Yes, ticketless travel,
loss of property, everything. We give Rs. 14
crores per year as compensation to those
people who lose  their goods.  Ticketless
travel is estimated to be Rs. 25 crores per
annum. Again we are having new
calculations and by the time of presentation of
the Budget sometime in March | will be
able to give the latest figures, the latest
assessment about the loss on ticketless
travel. These are the loopholes or whatever
you might call. Therefore, 1 seek the
cooperation of the travelling public. Then the
question of Shahaara-Sa-haranpur line was
raised. This has been replied to by Shri
Ranbir Singh and Shri Nawal Kishore. You
wiH remember, Sir. while | was presenting the
Budget, in my Budget speech | had said that
I am going to change the approach to the
problem of laying  new railway lines. So
far we have been laying railway lines only in
those areas where we get financial returns. If
we want to develop backward areas in the
country, if we want to narrow the regional
disparities or disparities in incomes, we will
have to provide means of transport to the
neglected and the backward areas, to
agriculturists who do  not get a fair price for
their produce. An honourable Member has
said that western UP has been very rich
insofar as foodgrains are concerned, so far
as sugarcane is concerned, but that area  has
no proper facilities for transport. A case for
a railway line there was already there since
the Shahdara-Saharanpur line was being run
by Martin and Company. Martin and
Company had made profits in
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that area. | have every reason to believe that
Shahdara-Saharanpur Railway line will be
economically justified and we wiH get better
returns there. Apart from that, this will #o0 a
long way in helping agriculturists and peasants
of that area. That area is dominated by peasants
and agriculturists. Therefore, | have no reason
to regret in having that project. We will have
many more projects like that in backward areas.
Panipat-Go-hana is one of the projects which
we are going to develop. Again the question of
Biohtak/Bhiwani railway has been decided in
principle and we will have it. Therefore,
backward and neglected, areas have got to be
developed. If the railways are confined only to
cities like Bombay, Calcutta and Patna, what
about rural areas, neglected areas, backward
areas? If we want to improve the plight of those
people, we will have to provide means of
transport to them. Railways is perhaps the best,
means of transport to neglected and backward
areas.

Then, Shri Yadav said it was politically
motivated. He said there was political
motivation, that it was 100 per cent politically
motivated. | say there was no political
motivation.

But if we do well and our performance is
good and if for that reason the people vote for
us, how can we be blamed for it? Of course,
we will be happy and we will be grateful to the
people for their support. It was said here that
Rs. 12 lakhs were spent for Prime Minister's
visit on one day. It is a fantastic lie and such
statements should not be made en the floor of
the House by responsible Members.

Shri Mariswamy mentioned about Dining
Car in the Grand Trunk Express. | will have
this looked into and | hope something will be
done. He also said that rice is not beins served
on Saturday? pnd Wednesdays. If there is a
ban in one particular area, |1 do not know why
it should be made applicable to train catering.
I will look into it.

Shri H. D. Malaviya said about accidents. If
we take 1964-65 as the base year having the
lowest number of accidents 1300 accidents—
I am onlv
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referring to major accidents—then in 1972-73
the number came down to 000 and till
October this year the number would not be
more than 500. Thus the number of accidents
has come -lown by more than 34 to 35 per
;ent and we have taken a number of teps to
safeguard against human errors. We have
introduced automate signalling and inter-
locking devices. We have introduced a
number of scientific arrangements to avoid
accidents. But we cannot completely rule out
accidents. But our duty and responsibility is
to take precautionary measures and we have
made provision for this so that the accidents
will be minimised to the extent possible.

I was reminded about the responsibility of
Railways during the Fifth Plan. The burden
that is being cast on -us during the Fifth Five
Year Plan is really very, very big. | am sure
Indian Railways wiH rise to the occasion.
But | do not want to make any commitment
now because it depends on many factors, and
mainly, our industrial relations. I am in
favour of trade union movement. | have been
in touch with the working class' for the last
25 years or so. Today | am presiding over a
railway system which has the largest number
of workers and therefore | am one of'the
most worried persons today not because
there are strikes, but because Indian railway
workers are turning to be very unreasonable.
I would not say unruly. But they do not go by
or follow some code of conduct. In a
democracy we should have trade union and
the stronger the trade union the better it
would be for industrial relations. But there
must be some code of conduct as to when a
stiike should be conducted or work should be
stopped- But nothing of that kind of being
observed. Somebody suggested that during
the last nine months the Indian Railways
have deteriorated. | have not got the
comparative figures. But if | am responsible
for it 1 will be prepared to pay the price for it.
But | there have been reasons such as power
failures, strikes, etc. and these will have their
impact on the total performance of Indian
Railways.

ShriH. D. Malaviya raised the
question of speedo-meters. All  mail

and express trains are fitted with speedo-
meters. He also said about holding up of
Railways and he warned co-ordination between
Home Ministry and Railway Ministry. We
have got that co-ordination.

Regarding the implementation of the
recommendation of the Accidents Inquiry
Committee, | am glad to inform the House that
out of 419 recommendations of the Wanchoo
Committee, which have been accepted by the
Government, 379 recommendations have
already been implemented. Only 40
recommenda lions remain to be implemented
and they are being followed up with
expedition.

Shri A. G. Kulkarni spoke about wagons in
Bangla Desh. | will give you the exact
position. At present about 1,400 broad gauge
wagons and 1.000 meter gauge wagons are
there as against the permissible limit of 1,000
broad gauge and 950 meter gauge wagons.
Thus it will be seen that the excess holding is
only marig-nal.

The total holding is about 2,000 or so. But
they are not causing any harm to us. We have
got wagons. But the question is one of
movement of wagons and the loading of
wagons and it is not as if wagons are not physi-
cally available. Wagons are there. But we are
not able to make proper utilisation of the
wagons that are available, because their
movement has not been going" on according to
the schedule and the loading has not been
according to the schedule also. The main
reason is that the movement of the wagons has
not been according to the schedule and
similarly, the load'ng part of it also. So far as
the physical availability of wagons is
concerned, it is not that serious. But, of course,
when we will be implementing the Fifth Five-
Year Plan, we. will be needing more wagons
and the' Ministry of Heavy Industry is seized of
the problem and we had a meeting a'so about
this and we have plans for manufacturing more
and mope wagons during the Fifth Plan, -
period.

SHRIA. G. KULKARNI:  What about
the Sholapur issue?
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SHRI L. N. MISHRA: | am coming to that.
Sir, a question was raised about the Sholapur
agitation. Mr. Kulkarni knows that we have
got a parliamentary Committee and they want
to have one or two sittings more. They have
had some sittings earlier. And, Sir, they will be
giving their recommendations. | can only
assure the House that whatever be the demand
that has been made, if it is justifiable it will be
met and this assurance was given to them at
the time of the strike also and we stand by that
assurance and it will be implemented and | do
not want to sidetrack the issue

SHRI A. G. KULKARNI: Now some new
problems have arisen.

SHRI L. N. MISHRA: Yes, | know. Once
we take a decision on the prob-lerns, we will
not only go into the problems that arose first,
but we will also go into the problems that may
crop up in the process and we will try to take
these into consideration before coming to a
final decision.

Then, Sir., a question was raised about some
advertisements in the Urdu papers. | think no
discrimination is made. As a matter of fact, in
the debate in the Lok Sabha, it was assured
that all encouragement would be given to
Urdu. If there is any such thing. | will certainly
look into it. But I can only say that there has
been no idea of discrimination of making any
discrimination, in giving advertisements.

Then, Sir. the question of coal was raised
and it was mentioned that there were onlv one
week's stocks. If there is a week's stock in a
place, then they are lucky because. Sir, there
are places where the stocks are only for 2 days
or for li day and so on. But the point is that
coal must be in the pipeline and whether it is
there or not. In most cases it is in the pipeline.
If anybody has got coal for seven days, then he
is in a comfortable position. The only thing,
that we have to see is that the cost IS in the
pipeline. The average load-ins of coal during
the peak neno-l is 7.000 w.qgons and our
average is about 7:400 to 7,500 wagons a
day.

Of course, there is shortfall. But, if you take the
country as a whole, it will be 7,400 wagons a day
and the shortfall is only of the order of 400 to
500 wagons. We are seized of thf problem. But
there are a number problems especially in the
Jharia a: Raniganj areas and | do not want go
into the details of these problen But the people
coming fro would appreciate the problem that i
prevailing in that zone.

S:r, nothing more would 1 like to add. | would
only assure that the gestions made in this House
on the working of the railways and on the
improvement on the railways would be looked
into carefully. I can only assure the House that it
will be my sincere effort and endeavour to
improve the railways and if | fail in . my
endeavour, | will come before the House and say
that | have failed, Sir. Thank you.

~ MR. DEPUTY CHAIRMAN: The question
is:
"That the Bill further to amend the Indian
Railways Act, 1890, as passed by the Lok
Sabha, be taken into consideration."

The motion xoas adopted.

MR. DEPUTY CHAIRMAN: Let us now
take up the clause-by-clause cons:derat.ion of
the Bill. There is an amendment by Shri
Mathur.

Clause 2
Amendment of Section 82A

SHRI JAGDISH PRASAD MATHUR: Sir,
| beg to move:

"That at page 1—

(i) line 7, for the words "fifty
thousand" the words "one lakh" be
sulbstituted;

(ii~ after line 7, the following pr~v;so be
inserted, namely:—

‘Provided thatin nocase the am-mnt of
compensation  shall be le-s than twenty-five
thousand rupees.' "

The quest-on urns proposed.



173 Indian Railways

it ST ST HTEE: WAL A A3
® ATZ & A A F qH AAT ATz
qF FO AMfEm T AT F FEAI
T FTF AT IA & AL H IH 0¥

Fr ot oifasw 78 2 5 50 29 v

wrar faem At fe7 0w waq § awv
50 gAY =T fa o

Wt T fRae @ 7 AT F HAT ST A
Fgfam g

ot wrEtw gAT WAL AR A
¥ 4z 2 B fefr A 3w 7 mfafr A
T O=TA BT T & FH AT 2 @7 AT(EA
HI¥ g 71007 A1 ATTT TATA FATT AT KT 2
ST AT F 1 0F S &7 F7 377 A2
for sgr & Foiaed 37 F7 AT 2
A s W fgamg | foar s foag
frm wwF T 2 A Adr 2 fxoew
qFEN B A T AT 4 AAR T ATHA
T |

afeq gzt A1 fag & F9v fqar0 FAv
2, woq qv w4 fa=re 4@y Zar ) g
qg saTaT Aged 41 ard & {7 faear #9imama
g1 % & 9 77 gfaw T wfaw ey
q|T A I F | FH A FH 25 FAR
17 wfaw & afas oF T w77 AT vy
3, T A1 ®A-AiE AT fFEE ocrg |7
% T & A4 W 9 T4 | HAG TF ;L
Tama mA faar 2 f& afew a1 s

ﬁ@n@cm:
LA

g WS AT 2 AT

oft ST SETE WIAE ¢ T AT AT 2
afee arfs & AaTe A Az 2 AT
TAFT AZATHA § AT AT E | 97 AR
A 7 famwa w0 oft faa s AT 2,
500 ¥ aF 37T AFAT 2 )

[4 DEF!

I1i:-] (Second Amdt) Bill, 1973 174

Wt o TR0 fw : 500 TF TE &Y
AFAT | § TATS AT AT F75 AT | AEY
dfea &

Loss of any finger othor than

the index finger . . Ra. 200000
Loss of ipdex tinger . Rs. 5000-00
Pormanent total disability or

doath . . . L Bal G
Losg of right arm . Ra. 3inan

ot AN TARX AL WY 2 TAC
A 50 FATT A% ¥ 471d 1 2 | A7 GATA
# fw 25 g | 1 @ aF *1 AT AT

-~

4 g |

SHRI L. N. MISHRA: I cannot accept this
amendment.

MR. DEPUTY CHAIRMAN: The
question is:

"That at page 1—

(i) line 7, for the words 'fifty thousand',
ihe words "one lakh" be substituted,;

(ii) after line 7, the following proviso
be inserted, namely:—

'Provided that in no case the amount
of compensation shall be less than
twenty-five thousand rupees."

The motion was negatived.

MR. DEPUTY CHAIRMAN: The
question is:

"That clause 2 stand part of the Bill."
The motion was adopted.
Clause 2 was added to the Bill.
Clause 3 was added to the Bill.

Clause I, the Enacting Formula and the Title
were added to the Bill.

SHRI L. N. MISHRA: Sir, | move: "That
the Bill be passed."

The question rcas put and the motion was
adopted.



